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GOVERNMENT OF INDIA.

L‘];BG‘IBLATIVE DEPARTMENT, -

/PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
. - THE PROVISIONS OF THE GOVERNMENT OF INDIA AOT, 1816,
e . (B & 0 G.oo V. Ohc 01.) :

s

TuE 001111&:5-51& at the Council Chamber, Viceregal Lodge,"Si‘mla, on Friday,
the 6th Scptember, 1918.

.

PRESENT :

iiia Exéelléncy Baron CHELMSFORD, P.C., 6.M.8I, G.MIK., G.C.M.G., G,C.BE.,
-Viceroy. and Governor General, . presiding, and 57 Members 49 of whom
were Additional Membgrs.

RESOLUTION ON REFORM PROPOSALS.
The Hon'ble Mr. Surendra Nath Banerjea :—“My Lord, L have i1t 1

the honour to move the following Resolntion :—

¢ This Council, while thanking Hig Exccllency the Viceroy and the Secretary of -State for '
India for the Rteform proposals, and recognising them as a genuine effort and & definite advance °
towards the progressive relization of ;rospovsible " government in Indis, recommends to. the :
Governot (Jeneral in Council that & Commuttee cousisting of all the non-official Membors of this
C'ouncil be appointed to consider the Re¢forms Report and make recommendatious to the Govern- ;
went of India.’ ¢

¢ My Lord, my Resolution divides itself intotwo parts. The first is in the .
nature of a preamble or preface ; the sccond is the operative part of the Resolu- -
tion. The Resolution thanks your Excellency ‘and. the Right Hon'ble the !
Scerctary of State-for the Reform proposals. It then  proceeds to state the |

“eason for this expression of gratitude, and finally recommends the formation of °
a Committee to submit proposals for the consideration of the Government of -
Tudia. The Committee is to consist entirely of non-official Members of this -
Council, and, my Lord, here perbaps a word of explanation is necessary. My
Ton'ble friends on the official benches must not assume that by not including
them'in this Committec, I desire to cast any reflection upon them or show any
want of confidence in their judgment with regard to these proposals. ‘

(9 )
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[Mr. Surendra N «t} La e jec.] [6rr SEPrEMBER, 1018.]

“I am animated by far differont motives. 'The Report which is the subject-
matter of this discnssion has' been presented to the Cabinet by the highest
authorities connected with the govermmment -of India. It has behind it the
support of the authority of your Excellensy and of tho Right Hon’ble the
Secretary of State for India, and your respective Counecils. In one sonse it is the
preduct of the highest official wisdom, gu_ided by sympathy with Indian aspira-
tions and & keen solicitude to uplift India to a status of cquality with the sclf-
governing Dominions of tho Crown. But, my Lotd, after all it is an official
report. 'The officials have had their say. The Right Hon’blo the Secretary of
State has invited public criticism. We are of the public, the representatives
of the public in this Council, and we feel that in this matter of supreme impor-
tance, vitally affecting the interests of our people, we should be permitted to
stand on our own legs, to form our own conclusions, unaided by official advice
and unfettered by official guidance. My Lord, I trust:my Hon’ble friends on
the official side will accept this explanation in the spirit in which it is tendered,
and absolve me from all blame and from all desire to treat them otherwise thar
with the respect and consideration to which they are entitled. :

“ My Lord, the first part of the Resolution has an intimate Learing on the
conclusions which the Committee may arrive at.- Their conclusions will be.
largely determined by their attitude, their standpoint, their whole outlook ‘with
regard to the Reform proposals. If they reject them outright, refuse to look at
them as unacceplable or undiscussable, their recommmendations will partake of
a certain character. .If, on the other hand, they accept my Resolution their
recommendations will follow a different line. Speaking for myself, I will say -
this, that I regard the Reform proposals as a distinet advance upon the existing
state of things, nay more, a8 a definitc stage towards the progressive realization
of responsible govenment. My Lord, in the whole history of British Trela-
tions with India, therec never has been a more gracious message than that of
the 20th of August, 1917, and the country has welcomed it as such, nor a -more
statesmanlike document thén the one whioh iz now under consideration. . My
Lord, if I am permitted to anticipate the verdict of history, I will venture to
astert that when.the dust and the heat of the present controversy has been
allayed, and things are seen in their true perspeclive, a grateful posterity will
accord to your Excellency and the Right Hon’ble the Setretary of State a high
and honoured place amox:g the truest benefactors -of the Indian people. My
Lord, our fathers reﬁard the Queen’s Proclamation” as their Magna Charta.
The message of the 25th August 1911 was even a ¢réater charter, and this one
is the greatest of them all ; and our English friends; deeply interested in the
political adv:ncement of the people of India, including Commander Wedge-
wood thau whom there is not a more stalwart champion of Indian Home Rule,
have invited us to accept it as such. My Lord, I do'not wish to conceal from
myself or from this Council—I have never concenled the fact from the public
in my other capacities—that the scheme nceds improvement, modification, and
expansion. It scems to me that the authors of the-scheme themselves are
coguisant of this fact, for Mr. Montagu has openly invited public criticism, aud
Lias openly declared that he would be delighted if a better scheme could be
substituted in place of the one he has suggested. M&"Lord, the fact ‘of my
making a recommendation for the appointment of & Cownmittee implies. that “in
my opinion the schemeo is one that should be considered, criticised, amended,
cxpanded. But let me not bo misunderstood. I take my standupon what
your Excellency. was pleased to observe the other day asthe basic pledge.
We want to build upon it; we want to modify and expand the scheme in
conformity with its essence and spirit, so that it mng satisfy our legitimate
aspirations and carry out the gracious intentions of the message itself.

“ My Lord, the Report devotes a_considerable amount of space to what
indeed constitates the vital feature of the whole scheme, namely, the reform and
expansion of the Jegislative and ‘executive machinery of the Government. The
authors of the Report concentrate their atténtion upon the Provinces. The
make them the starting point-of their deliberations, and the merit of the Repoyt,
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s to be largely judged by their recommendations under this head ; and I will ’

.repedt what I have }mlreaﬂy observed before, namely, that here, in the domain of
provineial reform, wo have a distinet advance, & great advance, upon the exist-
ing state of things, and & defluite stage towards tho progressive. realization of
responsible government. Before I sit down, my Lord, 1 hope to be able to
prove this proposition to demonstration. Let us look at {he metter a little
.more closely. The Report recommends that every Province, wajor or .minor,
big or small, is to. havé & Governor and a Council ,with two Members, one of
whomn is to bhe an Indian. ‘What does this mean ? It means that one-man
rule disappewrs. from India. It means something moré. It means the

association of the Indian element in the work of the highest Fxecutive CouncH

in every Province,

“Then the Report” recommends ‘the complete scparation of Provincial and
Imperial finance. My Lord, this is & reform for which we have been pleading
since 1890, : The late Mr. Justice Ranade, an honoured name in the “annals of
Indian progress, wasihe first to recommend it a3 a member of the Finance
Committee, He was supported by 8ir Charles Elliot, the President  of : the
Committee, by Justice Cuiiningham and by the late Sir William  Ilunter, and
we are now within a measurable distance of the {ruition of this reform. .

* “ My Lotd, coming to the Legislative Councils, there is to he 4 substantial
clement of elected Members in" that Council. I ask what ‘does that ‘mean ?
Tt means that the representatives of the people will have a decisive voice: in
the making of those laws which affect what are called the Transferred Subjects,
and a considerable méasure of influence, larger than at present, in  deterinining
those laws which affect the Reserved Subjects. That is an advance upon ithe
existing state of things. . ‘ DR

“Now, my Lord, let ug pass on to the Executive Government. . What - do
we find, there? The Exegutive Government .under the terms of the Report
‘will consist- of a Governor, and an Executive Council - consisting. of . two
Members, -oue. of whom is to be alwaysan Indian, and a popular ministry: In
view of tfxe subjects to be transferred, I take it that in -the major Provinces
there will be- at least two popular Ministers, and in the minor Provinces there
will be at least one. Now tounting up the figures, what do we find? We
find this- that, . on the Executive Government of the major Provinces, out of
five members; three will be Indians. On the Executive Government .of the
minor Provinces out of four members two will be Indians.. Therefore, I am
justified in holding that the Indian element on the Executive Government of the .
Provinces will be adequately represented; in somo cases their position will
be one of preponderance. ’ : ' '

“ Now, my Lord, let us pass on to-the Budget. The control of the Budget
is the crux of the whole situation.  'What do we find there ? The Budget is
to he prepared by the Executive Government as & whole on which there 1s to
be an adequate element of Indians. The Budget thus prepared will be laid
before the Legislative Council, and the Legislative Council will be at liberty to
pass Resolutions upon the Budget, upon any itom of the Budget,=and mind you,

the Resolutions of the Legislative Council will be binding upon the Govern-

ment absolutely so far as the Transferred Subjects are concerned, and also
as regards the Reserved Subjects, save and except' when a certificate is.
given by the Governor in respect of any item in the Reserved Subjects declaring
that the vote is not to be accepted in the interests of public safety and tran-
“quillity or in the discharge of his responsibilities in regard to the Reserved

ubjects. This, however, isa power which will be used only on emergent occasions.
It isnot & power which will be put into requisition every day. Therefore,’
my Lord, [am right in holding that so far as the Budgetis concerned, the repre-:
sentatives of the pcoPle will have a substantial voice in the framing and the

disposal of the Budget and a decisive voice in the disposal (f the 'r‘musfgrred
Subjects. )
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“Now, my Lord, I come to what indecd represents a fundamental and {ar-
reaching chtmoo in the coustitution of the Government of the Provinces; namely,
the division into Transferred and Rese rved Subjects. ‘Certain subjeots which are
called transferred will be made over'to popular ministers to be- appointed by the
Governor, presumably on the ground that they 'command a ‘majority in the
House. 4 hat these Transferred Subjects should be will 'be détermined by &
committee that will hereulter be appointed. - We arenot left altogether in'the
dark about this'matter. 'Che Trausterred Subjects are to include Sunitation,
Education, Iotal Self-Government, Co-operative Credil Societics, Agriculture

wnd 85 forth. Now I desire to invite the attention of my Hon’ble Indnauirwnds,
non-official friends, to the nature dnd character of sume of the subjects that are
to be trunsferred to popular ministers. My Lord, among the T'ransferred Subjects .
are thosé which in miy opinion,.and I think in the ]udgment of all impartial
men, are nation-building subjects. Lét us take one or two of them. . Tuke for

‘nstance, Fducation. The control of primary and technical education is to be
made over to-popular. ministers.. What docs that imply ?. - It nreans this, ‘that .
the -popular. ministers ‘or the .representatives of the educated classes will be
brought intoactual living contact with the illiterate masses of their country-
men, shapm guiding and moulding their minds and aspirations, leading -them
onward and upwa.rd to the up-building of atrue national life. My Lord, it is quite
‘clear that the illustrious framers of the Report who made this ‘recommendation
were anxious that an Indian' nation shouid spring up, which is to be “the ‘basis
of responsibile govemmcnt. It scemis to me that thisiis & stnkmg testimopy in
favour of the acceptarice of; this part of the Report.” .

“ Then, my Lord, there are to be Standing Commlttees attached to dep&rt»
ments or groups of departments ; these Committees to consist ;of Members to
be elected by the Legislative Council. Their capacity would be advisory, but -
they would be trained in exétntive and legislative work. Lus%v Members may
‘be appomted to positions analogous to those of Parliamentary Under Secretarics.
All this is an indication of the-génuine desire on the part of the framers of -the

Report to prepare a trainingiground for the future minuters of & regponsible ,
government.’

“My Lord 1 think I have demonstrated that there is a considerable -
advance in the Legislative Councils in the Executive Government of the countyy,
“in the matter of the Budget, a considerable advance in.-all thesc respects, an
advance giving a substantial mesure of power to popular representatives, and
therefore I think the first part of iy proposition is proved, namely, that your
Excellency and the Right Honourable the. Secretary of State are entitled to our -
grateful thanks. But somethuw more yet remains.. My .contention is that
you have rcsponsible governmcut the first stage of responsible government
under these -proposals. My submission i¥ that you have respons:ble
govertment, or at any . rate the beginnings of respongible goveroment at the
first stege ; you have an mcrcased measure ‘of it in the .intcrmediate stage,
‘and you have ‘a completo ‘measure of it after’ ten ‘years when full
autonomy is: conceded. - Let me proceed to the demonstmtmn of this
“proposition. Mv ‘Lord, 'the ‘responsible ministers gre " to' hold their “offices
~during the hfctxme of the Legislative Assembly, thatigto say for a ponod of three :
years. They will be eligible for re-appointment in the ‘event of their being re-
clected by their constntucncms Thercfore it comes to this, that their” continu-
ance in office as Ministers after their first term of office depends upon the vote and
the suffrage of their electomtos ‘Therefore, from the.very first it will be their -
cuty, it will ‘be their mterezt ‘totry to ‘please” their: electors and to obtain
from them a re-eléction” oni“the second oceasion. It scems to me thercfore
that the accountabnhtv of thcsg Ministers to their clectorates begins from .the
very. start ; but moro than *ﬂmt their rcspou«nbxhiy ‘to the chmlature :i8
enforéed in a inore direct-wn§. The supplics, relating to the Transferred
~hranches will be votcd by the Legislative Couricil.~ In the caso of an unpopular
Minister, the Legislative Coungil'may refuse to grant him the. supplics. . Bup-
pose the Me mber in charge of Sanitation wants Es. 50 lkhs for Baitary pur-
oscs, end {he Legislative Council, he Leing unpopular, declines to give him
more than 2 lak}'s, tLe Minister is bordica) pd lic canot go cn with his wcnk

K]
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the Governor will give him a quiet piece of advice to resign and therefore resign
he must. Thus, even in the first stage, I say there is responsibility to the elec-
torate in a modified form and in a larger measure to tlLe Legislative Council,
Aud after five years what happens ? The salaries of the popular niinisters will be
placed on the estimates and voted upon every year, and after ten years there
will be complete responsibility. Therefore 1 claim that my second proposition
i3 also proved, namely, that you have responsibility, or the beginnings of respon-
sibility at the first stage, a greater measure of responsibility at the intermediate
stage, and a complete measure of responsibility at the final stage.

“My Lord, I amn sorry I am not able to speak in the same terms of ap-
proval of the recommendations which have been made by your Excellency and
the Secretary of State as regards the Government of India. Iere I may be res-
pectfully permitted to strike a note of dissent.  Your Excellency was pleased
to observe the other day that you had proceeded as far as it was possible for
you to go, consistently with the principles laid down in the message
of the 20th August 1917. T respectfully venture to differ from your
Excellency in this matter. 'The message of the 20th August says—I am not’
quoting the exact words, but in substance the message says—that self-govern-
ment within the Empire is the end and aim of British rule in India, and that
it is to be attained by and through progressive stages of realisation. My Lord,
there are no signs of any progressive stage of realisation in the proposals
regarding the Government of India. There are no popular ministers, no Trans-
ferred Subjects, no popular control over any definite section of the Budget. I°
freely admit that the constitution of the Legislative Council is to be liber-
alised ; two-thirds of the members are to be elected; buf, my Lord, it is handi-
capped by the creation of a second chamber, which I fear will cause delay,
friction and even retrogression. My Lord, a second chamber has not been
much of a success in Fiance or in the United States, and even in its own native
soil it is, I am afraid, & sick'y plant. Lord Morley said not many ' years ago
that this institution in England necded to be cuded or amended. I do hope
and trust thcrefore that this part of the proposals will be modified before final
adoption by Parliament.

“ My Lord, there are other recommendations in the Report, in advance of the
existing state of things, recommendations bearing on local self-government, on the
question of the admission of Indiansinto the commissioned ranks of the Army,
on our industrial development, and the Indianisation of the services. I do .
not wish to trouble the Council with any observations under these heads. One
word I wish to say about local aelf-ﬁg;ernment. ‘The Report recommends
complete popular control over the local bodies as far as possible. My Lord, if
this is given effect to, it will help to carry out the great principle which Lord
Ripon laid down in his great despatch of May 1882, namely, that these instito-
tions should serve as the instruments of popular and political education. They
will also develop, foster and strengthen the eclectorates so necessary for the
ultimate success of responsible government.

“One word more, my Lord, and I am done. Taking the Report as &
whole, I think it must be conceded that it affords a striking illustration of change
in the angle of vision on the part of our rulers, and I venture to assert that it
ought to be accompanied by a similar transformation in our attitude in regard
to the government of this country. Ifan advance, a substantial advance,|tows rds
peace, conciliation and popular contentment is made by our rulers, I submit
that the clearest considerations of common sense and patriotism demand that
it should be followed by a similar movement on our side. Adaptability, my
Iord, is the law of life, individual and collective. Adaptability is life, the
lack of it is death. Adaptability has been the saving principle of our race
throughout its long and chequered history, and we should in pursuance of
that cteroal law and time-honoured principle. adapt ourselves to our newbora
conditions. * And, my Lord, if I am permitted to interpose & personal remark,
I will say this that opposition to Ggvernment has been the watchiword of my
poblic life now extending over a period of 45 years. I claim this, no mg;tter

06LD . .

!
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whether it is a merit or demerit. Tclaim this that no living Indian politician

has been more strenuous, more persistent, in his resistance to the policy and

the measures of the Government than I have heen. But, my Lord, a change - o -
welcone changa--has come over the spisit of the dreams of our rulers, and they

havenow stretched out to ws the hund of fellowship and friondship, and I

invite my countrymen to grasp it with alacrity and enthusiasm, and in co-

operation with British statesmanship to march forward to the accomplishment

of th;)s;c high destinies which, under the providence of God, arc reserved for our

people.

“My Lord, welive in a psychologica! moment in the history of our country.
Weare at the parting of the ways. The futureis committed 10 our care and
keeping. We can make it or we can marit. Iappeal tomy countryinento
make it by the exhibition of those qualitics of courage, prudence, sobricty and
self-restraint, coupled with patristic devotion, which constitute the crowning
attributes of national life. 1 make this appeal and trust that it will not fall
upon heedless ears. '

“With these words, my Lord, I beg to move my Resolution.”

The Hon'ble Sir Gangadhar Chitnavis :—“My Lord, I beg to
support the Resolution. I belicve it will be pertinent to the matter mader
discussion if in this connection I refer to the Memorandum signed by some of
us in the Central Provinces. Iu that Memorandum we expressed our opinions:
on some aspects of the present Reform Scheme. We stated therein that how-
ever much some of our countryinen may like the Congress-League schewe, yet
we are strongly of opinion that it would not do for us to reject any scheme that
did not exactly fit in with that scheme so long as it bappens to be iu full
consonence with its underlying principle, that principle being, as we understand
it to be, self-government by progressive stages, but at the earliest passible date
compatible with orderly progress and good government. We distinctly stated
therein that it behoved us to accept the present scheme as it was sure satisfac-
torily to lead us nearer to that goal. There are no such things as minimums and
maximums in practical politics. Politics is essentially made up of compromises,
and so long as a compromise does not involve the surrender of any cardinal
principle, it ought to furnish the only sole sure and safe means of meeting
differences and difficulties inevitably arising out of conflicting and clashing:
claims and interests. Viewed from this standpoint, we therefore are of opinion
that the scheme now before us, though it may be capable of changes and
improvements in certain particulars, is a notable advance on the present -
system of government, and also promises te be the ncarest, though
it may be somewhat gradual and cautious, approach to the ultimate form
promised in- the announcement of August 1917. Modern self-government
13 o most complex and complicated science, and has to be carefully studied
and practised, and it will {:e by the judicious exercise of the processes’
mentioned in the Report that we will Le enabled to march on to successive
stages, and the greater our success the more rapid will be the rate of progress
towards the goal. We are all glad to find that the country is generally mfopt-
ing this view. Thanks to the efforts of some friznds in and out of Council, the
attitude adopted both hy the Congress and the League appears to be one of
co-operation and not of rejection. The Report, which is universally praised for
its sympathy and friendliness to the aspirations of the people, is evidently
published and circulated for criticism and opinion, and in accordance with
that dictum certain suggestions have been made and will be made from various
quarters. It will be for Government carefully to consider how far, without
injuring the various interests of the country, they can adopt and accept the
suggestions that will be.made. But it is a matter for eatisfaction that a policy .
of co-operation and response scems to be the guiding principle of the opinions
that have been gonem.]?;3 expressed. We all-hope that this spirit of co-operation
that has been now engendered and a furtlier consideration of the proposals both
on behalf of the Government and people will make it possible to introduce such
changes of course within limits epunciated in your Excellency’s speech, as may
harmonise different conce ptions of thought and facilitate the progressive
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realisation of self-goverument and freo national development of tho country, so
as 10 prevent deadlocks in administration, ensure peace and safety and avuid
the evils which we find are not dissociated even with the administrations of
the mst advanced countries of the world. I hope the Joint Committee now
proposed will h-ing about this desired result, and I therefore beg to support
this Resolution.”

The Hon’ble Sir Fagulbhoy Currimbhoy :—“My Lord, I rise 11-35 s

to give my hearty support to the Resolution.

“On your Excellency’s initiative, the Secrctary of State for India came to
visit us and the Reform proposals are the result of that visit.. The Reform
proposals ure adistinct advance on the present form of administration. T do not
wish to gointo the details of the proposals, as a Committee is going to lie
appointed and they will consider these proposals in detail and submit their
report.  But we must acknowledge thal your Excellency and the Secretary
of State for India have devoted much anxious thought tothe question, and have
sincerely attempted to solve the difficult problem of Indiau administration.
Whatever the final shape the Reform proposals may take, your Excellency’s
and the Right Hon'ble Mr. Montagu’s names will ever remain memorable and
will go down to history as among the friends and benefactors of 1ndia.

* With these remarks, 1 beg to support the proposal.”

The Hon’ble Raja Sir Rampal Singh :—“ My Lord, I rise to 1364x
make a fow observations on the Resolution that has been moved by the Hon’ble
Mr. Banerjea. I fully endorse the view expressed in the Resolution that in tl.e
Reform Scheme a genuine effort has been made for the progressive realisation
of responsible goverument inIndia, and that it is a dcfinite advance towards that
goal. The Report itself is a momentous State document that shall occupy a
most prominent place in the history of this country. The deep insight into
Tudian conditions which - it. displays, the true and genuine sympatﬁy with
the Indian people which it evinces, and the honest efforts that have been made
to suggest substantial improvements ou'the present constitution, are all well
worthy of our sincere and grateful appreciation. It cannot be denied that the
problem of coustitutional reform which the authors had to grapple was full of
diffi2uities and complexities, and the tact with which they have handled it in
a statesmanlike manner deserves all praise. In order to form a just estimate
of the proposals, we must taxe inlo account certain facts which liave a close
learing on them and which canunot be ignored. Iudia is going to have a real
Constifutional Government introduced in the country unknown to it for all.
practical purposes, for centurics in its administration. 1t would serve no useful

rpose to shut our eyes to the existing conditions of the country and the
muitifarious intercsts involved that have to be safeguarded. What wonder is
there if caution amounting to nervousness as some persons call it is the key-
nole of the scheme. I think cautionin the first stage of experiment is necessary
for the.very success of the proposals themselves, and I have no reason to demur on
that account. Then, again, we have to see if the scheme i‘s a substantial advance
on the present state of things, aud are the proposals calculated not only to give
a potent voice to the representatives of the people in the administration of the
country in the experimental stage, but also to help us in the future in the
realisation of Responsible Goverument in India to which England is now
sledged? It may be that the propesals do not go far enough and that they
}zave been too mu<h hedged in undesirable restrictions and reservations. But
the fact cannot be denied that they are in the right direction and have been
conceived and promulgated in p liheral and sympathetic spirit with that object
in view, But leaving aside all thesc considerations, can we ignove the declara-
tion of policy which the Right Hou’ble the Secretary of State made on the
20th August last year? I think too inuch stress cannot be laid on a careful
serutiny of the precise terms of that declaration. It is the basic principle
heyond which the anthors could not go, and it is to their credit that they have
given it a liberal interpretation and have carried out their mission in its con-
nection in the same spirit. Necdicss to remind the Council thut th(_% announce-
ment of the policy embodied in the ssid declaration was hailed with feelings
of satisfaction in this country. Now our demands should be confined within
the four corners of thel declaration. It weuld be taxing *he patience of the
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Council oo much to go into the recommendations in detail, and to show their
merits and dewerits, for most assuredly there are shortcomings which require
modifications.  But briefly I may touch upon them, The suggestion for the
creation of Privy Council and the Council of Sture in the Government of Indin
is in the right direction. I can not conceal from the Council my own fecling
that a House similar to the House of Lords on improved auvd reformed basis
would have been preferable to the State Council. The constitution of the
Legislative Assembly having a majority of elected Members ie a distinct
and substantial improvement on the present constitution of Council and is
all that could be desired. Ionly wish that the authors could have seeu their
way to provide for the appointment of ministers and the transfer of
certain subjects to their portfolios in the Government of India also as
they have done in the case of Provinzial Governments. It is a matter of
salisfaction that the authors have done their best to improve the constitution of
Provincial Governments and to provide rightly in a limited manner for the
transfer of responsibility over the represeutatives of the people. The introduction
of responsible government in India is in its initial stage, and so it is necessary
that in order to get & training some definite subjects should only be transferred
in the beginning, and after we huve guained an experience other departments
may also Le entrusted to our charge. Tun the Provincial fiscal arrangements
T regret to find that no definite provision has been made for the expenditure
on the Transferred Subjects,and I am afraid {he would-be ministers shall have
to face and bear the odiwun of devisinﬁ, means and ways for fresh taxation when
the allotment made by the Executive Provincial (fovernment would not suffice
for the expenditure on the subjects iu their charge. This is not fair and requires
substantial modification. The most serious shortcoming 1 could find 1n the
Report is that, while the authors have recognised 'in paragraph 147 the position,
status and stake which landholding classes have in ﬁxe country, they have
failed altogether to provide for their adequate and effective voice in the new
regimé that is to be ushered in. But we can derive satisfaction from the
proposal that these mattérs of detail would be dealt with by the Committee to
be appointed in that behalf. I thercfore wholeheartedly support the Resolu~
tion of the Hon'’ble Mr. Banerjca.”

The Hon'ble Raja of Kanika :—“My Inrd, I rise tosupport the Re-
solution so ably moved by my friend to my right. I'he Report on Constitutional
Reforms, drafted by your Liordship and the Right Hon'ble Mr. Montagu, marks,
my Lord, the most momentous event in the political relations of India and
England. The Report, apart from the fact of its being a most liberal education
by itsclf, lays down the first steps upon which the India of the future is going
to be built. The announcement made in Parliament on the 20th August 1017
by His Majesty’s Secretary of State for In'ia with the fullest approval and
support of the Home Governinent laid down definitely the ultimate goal of
British Rule in India, and the priuciples which led to the announcement were
the only logical and- inevitable outcome of Britain’s mission in India * The
Constitutional Reforms initiated in 1509 only gave us the power and increased
facilities to deliberate without any responsibility at all.  Now, however, for the
first time,- Indians will. work under and feel the weight of responsibility along
with the privilege of power, and the scheme as framed works the first stage
towards the progressive realisation of responsible government in India.

« It is perfectly true, my Lord, the scheme fails to satisfy the expectations
of many people. To some people, it does not go far enough. According to
them, the position of the people of India under the scheme is very far from the
position of the sovereign citizens of the West or of the British Colonies, who
make or unmake their own governments. Such a complete development of
responsible government in India must take some time. But all the same we are
thankful, my Lord, that atdast, after long years of weary waiting, we have
tarned the cornerand though the goal is a long — a very long way off yet, —
still the goal is in view and, what is more, we know now tbat we shall be daily
marching ‘towards that .end. So that, after all, my Lord, the attainment of
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complete responsible government in India is no longer a question of policy—
that has been laid down iv the clearest terms--but it is solely a question of
time. May it come soou will be the carnest wish of us all. That it may conie
soon will be the earnest endeavours of each and all of us both inside and
outside this Council.

“ The scheme, my Tord, no doubt requires modifications and revisions
in particular cases. Without entering inlo details at present, which will be
more {ully considered by the Committee, we all agree that the Government of
India should be liberalised.

‘ But, as a represtutative of the landlords, I fecl it my duty to point
out that the scheme reveals a very inadequate appreciation of the important
position of the landlords in India. ‘

“ My Lord, I have very great pleasure in supporting the Resolution.”

The Hon’ble Mir Asad Ali, Khan Bahadur ;—“My Lord, I had
the honour to welcome the proposed Reforms and to express my views on them
on the 26th of July last. The Madras Presidency Moslem League, of which I
have the honour to be the President, while welcoming the Reform proposals and
tendering their thanks to your Excellency, suggests some modifications and
improvements therein. These have already been published in the dnilies of
Madras,

. “As a representative of the Moslems of the Madras Presidency, T tender my

ateful thanks to your Excellency and to the Right How’ble the Secretary of

tate for the Reform proposals. I acknowledge them to be on the whole a
considerable advance over the present position. The scheme will constitute &
real step towards responsible and progressive government when it is modified
and improved in the light of the criticisms of responsible leaders and public
bodies, as well as of the recommendations of the Committee of non-official
Members of this Council which it is proposed to appoint. I am, therefore, glad
to give my hearty support to the Resolution which is before the Council,
though I would at the same time beg to be allowed to express the feeling of
my co-religionists, who are disappointed with the scheme as regards the
inadequacy of representation of their community. I hope that when these
proposals take their final shape, the Mussalmans will get adequate representa-
tion in all bodies—Local, Provincial and Imperial.”

The Hon'ble Rai Sita Nath Ray Bahadur:—“May it
please your Excellency, I cannot let slip this opportunity without expressing
my very heartfelt gratitude to your Lordship and to the Right Hon'ble the
Secretary of State for India for the most sympathetic spirit in which your
Excellency and the Seccretary of State approached the consideration of the sever-
al questions relating to Constitutional Reforms in India for which all classes of
people have long since been so eagerly looking forward. :

“The Reform proposals before us are undoubtedly the outcome of patient
inquiries and thorough discussion, and the results obtained, as far as the Pro-
vincial Governments are concerned, are highly satisfactory, and I feel no hesita-
tion in saying that the several Reform proposals have been conccived in a
generous spirit and in a spirit of true sympathy with the aspirations of the

people, for which I venture to say your name will go down to history as one of
the noblest Lenefactors of the country. Though some of the Reform proposals
may not be altogether satisfactory to some of my countrymen, I say that,
taken ‘a8 & whole, they are enough to satisfy the hoKes and aspirations of a very
large section of the people of this country. As I observed in a different
place and in a different capacity that ag in business so in politics there must be
apprenticeship. You cannot aspire to be the head of a firm unless you have
fitted yourseﬁ’ by successive stages and by long period of apprenticeship
to assume the responsibility of controlling the frm. 8o in politics you'cannot
however, otherwise fitted by education, have the full rospousibility of carrying
' a
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on the administration unless you prepare yoursclf by ‘training and by succes-
sive stages to assmmne the full responsibility of sell -government. It would
however be going too far to say that' the several schemes of reforms relating
to the Provincial Governments are full and domplete and that they are allogether
infallible and not at all susceptible of further development and improvements.
Bnch defects that are there may well be left to the consideration of the Comuittee
proposed by the Resolution before the Council.

“The Reform proposals before us have conceded mauy things and conferred
upon us the responsibility of carrying on the administration of some departments
.of the Govermnent, and if we succeed in managing them well, the Report says
that the British Government would be fully prepared to invest us with greater
powers and responsibilities enabling us ultimately to attain the full measure of
self-government in India ss an integral part of the British Empire.

“Regrets no doubt have heen felt in some quarters that the proposals relating
to'the Government ¢f judin are not quite as liberal as those bearing on the
Provincial Governments, but I fecl confident that a thorough revision of these
in the Committee proposed would help us to submit recomunendations, which
the Government might sce fit {o accept, and thus salisfy, as far as possible, the
legitimate aspirations of the peoyle. .

“This is surely not the proper time for entering into a discussion of the
minute details of the Reform iichemes, but I cannot abstain altogether from
bringing to the notice of your Escellency one or two matters of special import-
ance. 1t is no cxaggeration to say that the zemindars and merchants represent
very important interests and havc the largest stake in the country, and their
loyalty and devotion are unquestioned. It is well known that the zemindars
pay to the Government Exchequer about one-fourth of the whole income of the
Government of India. In Bengal and Bihar,the great body of landholders
form a very important and influential class whose services have been repeatedly
recognised and, as such, are entitled to an electorate of their own. If special
electorates are considered necessary (as it justly should be) for the representa-
tion of planting and mining interests, for the Chambers of Commerce and possib-
ly also for the Universities, I do not see any reason why separate electorates
should not be provided for the great body of Indian merchants, both in the Pro-
vineial Councils and in the Imperial Council. I hope this matter will receive
special attention of the Committee to he formed. ‘

“ With these few words, I beg to support the Resolution.”

The Hon'ble Rai Bahadur B. D. Shukul:—*My Lord, I
welcome the Resolution so eloquently moved by my friend the Hon’ble Mr.
Banerjea inasmuch as if accepted it will give the elected non-official Members
of the Council a'. opportunity to consider, in a body, the whole Reformn Scheme
and place their considered opinion about it at the disposal of your Lordshjp
the Secretary of State for India and the British Parliament, the final Tribunals
by whom the future destinies of the Indian Empire will be decided. It is but,
in the fitness of things, that the ‘ Reasoned criticism’ of the Reform Scheme,
by a dignified and responsible body like this, should be made available to the
Government and the country before any finul decision is arrived at. The very
dignity of the joint report on the Indian Constitutional Reforms, an outcome of
many a month’s labour and thoughtful deliberation on your part which has
already been gratefully acknowledged and hailed by the whole country as a
hjstoric and unique documnent, as well as the supreme importance of the issues at
stake, demand that such an opportunity should be given. Whatever Le the
verdict of the country in the matter of details, there undoubtedly is unanimity
‘on one, point, namely, the spirit of genuine sympathy displayed by your Lordship
and the Secretary of State, with the legitimate aspirations of the people. It is
for the first time in the-annals of British Rule in India that the desire for self-
determination on the part of the people has been recognized by the authorities
as legitimate. The memorable announcement of the 20th August 1917 has
been taken as & basis of the impending reforns and the people naturally expect
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that the great and noble ideal set forth thercin should be realised. The goal
of responsible government being once assured {o us, there should be no waver-
in and no faltering.

“My Lord, so far as the scheme embodied in the Report is concerned, I
admit that it is o s'ep inadvance in some directions. Decidedly it is an improve-
ment upon the existing state of affaivs, but I wish this step, the very first step
taken, were more courageous, more forward, and more substantial. The graci-
ous acknowledgment of India’s loyalty by His Majesty, our beloved I:;'ing-
Emperor, hus gone straight to our hearts. The repeated declarations that para-
mouat regard for the words pledged and the guarautees given is the common
heritage of England and India are full of virtuous import, and it was expected
that a bolder and more liberal sclieme of reforms would be forthcoming than
the one before the country. There is no doubt, as has already been expressed
by the Hon’ble mover, that several measures of reforms which the people urged
for years have been conceded for which we have every reason to be thankful,
but at the same time undue limitations have been imposed which not ouly mar
the good spirit in which the whole scheme has been couceived, but are sure to
hamper, if not stay, the progress of the very reforms, which your Excellency is
80 keen to see successful. Such limitations, my Lord, must %e done away with
in order to make the scheme successful and quite satisfactory. This is the gener-
al feeling of the country, my Lord, and Ithink I shall be failing in my duty if
I do not place the same before you to-day not in & spirit of any carping cviticism,
but in that of a friendly co-operation, which your Lordship bas so kindly invit-
ed, While a genuine effort has been made to introduce the principle of progres-
sive realisation by gradual stages in tlie administrative machinery of the Pro-
_ vincial Government, it is passing strange that the same salutary principle has

been departed from in the case of the Government of India. While it is
recognized in the very Report itself that ¢ it is impossible that the duties which
{all to the Government of India should be administered autocratically ® no
ostensible effort seems to have been made to weaken that unrestricted power
80 far as the Government of India is concerned or to liberalize it in & manher
80 a8 to bring it into line with the form of government proposed for the admi-
. nistration of Provinces, a change which would have been far more in keeping
with the real spirit of the epoch-making announcement of the 20th of August
than what has been proposed at present. Unless and until that is done, I am
afraid, my Lord*it will not be possible for the tender plant of responsible self-
vernment established in Provinces to thrive vigorously under the stunting
influences of the Government of India not sufliciently liberalized. It will be
_thus obvious to your Lordship that the scheme needs substantial modification,
* particularly so far as the Government of India is concerned, in order that India,
should be placed in & position, to realize the goal of responsible government by
gradual stages within a fixed and not indefinitely long period. Apart from this
.ghe important questiong of fiscal autonomy and Indian armies still remain in abey-
ance. Unless India is given fiscal autonomy and unless India possesses armies
of her own manned by Indian sepoys and Indian officers, and unless by these
means it is made self-contained, self-defending, and self-reliant, how can it be
hoped that she will be able to retain her position honourably as & self-governing
~unit of the British Empire to which we are all so proud to belong.

“ My Lord, I quite recognize that the present scheme is not the final
word on the subject of reforms. It is only a temporary device, a tentative
measure, and I am not unmindful of the fact that your Lerdship and the

7 Becretary of State are fully alive to its defects as pointed out in paragraph
" 864 of the Report and reiterated in your Lordship’s day before yesterday's
-speech, but my Lord, we must not forget that this is & scheme which has never
~becn given & trial in any other part of the world and which as has been stated
in the Report ‘is charged with potentialities of friction’ and what wonder,
if there is & general anxiety felt all over the country that this ¢friction’
might bring about the wreck of the whole schemo’which Would be unfortunate..

“ My Lord, I think the time has come when a policy of mutual trust
and confidence should without hesifation be odopted. The gigantic war of
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Jiberty which has caused such mighty upheaval in the greater part of {he
world has also very naturally hod its effect in India. Along with England
and her Allies Tudia has boen pouring its men and money into the gigantic
war which it regards as a war against cppression and a war in the defence
of the cause of liberty, and it would be a great disappointment if the right
to self-government and self-determination - were conceded to it in a halting
manner. I am not an advocate of any catastrophic changes ; nor do I insist
upon having full responsible governruent conceded to India all at once. By all
»ueans give us responsible government by stagos, but let not the stages be long,
weary and indelinite. Lot tho Government and the poople know exactly ag
to within what period the final goal is to be attained. We aro asked to ‘show
oursalves capablu of statesmanship and self-restraint.’ Well, my Lord, as
regards tho first, have not lndians already given amplo proofs of their high
qualities of statesmanship ? Have they not filled with honour to themselves
and to their country the high posts to which they have heen appointed in
British India and the Native States, and is it not really disappointing
that they should still be thought unworthy of discharging their respon-
sibilities properly and efficiently in the domain of the Govermmnent
of India. And as regards the second, namely, the qualifications of self-restraint,
my Lord, just consider for & moment if self-restraint’ has not got a limit to
it. The Report has placed the noble ideal beforo us as stated in paragraph 324
that henceforth the im of the Government would ‘no longer be to govern a
subject race by meant of the services but to make the Indian people self-
governing.” We bhavt already been under the established rule of the present
form of government for so inany years, and what do we find? The factors of
izueral poverty and ignorance are still dominating to an extent that yqur

rdship should have found yourself constrained to withhold from us those
liberal measures of reforms which are already enjoyed by our other fellow
subjects of the British Empire. Is this not in itself the strongest condemnation
of the present regimé, and as for its love of reform, I need only refer to those
measures of reforms ‘pertaining to one section only, namely, local self-government,
enunciated by that Viceroy of hallowed memory, Lord Ripon, 85 years back,
with regard to which an admission is made in paragraph 13 of the introductory
chapter of the Report that ‘in a space of over 30 years the {)rogress in develop-
ing a genuine local self-government has been inadequate.’ If such has been the
fate of a small measure of reform and if its development has not Leen suffi-
ciently rapid in these last 30 years, how can the people be blamed if they. are
impatient and if they ask for a definite guarantee that the pace of progress of
these reforms of greater magnitude, will not be indefinitely delayed and that
they will be carried out within a definite period of time. :

“My Lord, it ‘is assumed that the British officers employed in India are
more interested and can be more successful in protecting the interest
of the people than the people themselves or their leaders, and therefore
so long as the people are not sufficiently equipped to protect their own
interests, the control roust remain in the official hands. This is an assumption
to which one cannot help taking strong exception. Are not the leaders of the
people who live and move amongst them, speak the same language and are
of the same mood “and ways of thought, better fitted to understand
a3 to what is best suited for their own people? ‘Could any one deny this?
Does not the past history of the present Government corroborate this? Is it
not a fact that it has been a long-standing complaint of the ryots that their
grievances have not been speedily and properly redressed, and that sufficient
attention has not been paid to alleviating their moral and material conditions P
And who brought their grievances to the notice of the Government from time to
time ? : Certainly their own spokesmen, but to what. avail, we all know and
it was’ destined for your Lordship and the Right Hon'ble the Secretary
of State to recognize the fact that ‘mass education,:sanitation, peasant indebt-
edness, technical education-are long-standing questiors which it was beyond the
power of official covernment to handle without the co-operation of the people.’
Atrsy this would it be faif'to say, I respectfuliy ask, my Lord, that the officials.
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and not the leaders of the people are the proper persons to protect the intercsts
of. the people? To my mind the real remedy would lie not in the retention of
control in the hands of the official government, but in forming electorates in a
manner so a8 to secure an wicquate representation of the landholding classes on
the expanded Councils of the Empire. I this fact is recogrized the scheme, I
am sure, will be capable of such improvement as will meet the wishes of bLoth
the Government and the pm{»h\. Your Lordship has ounly to take wp an
attitude which was adopted by Lord Durham in the case of Canada and all the
misunderstanding will be over. He observed--* If the colonists make bad laws
and select improper persons {o conduct their affairs they will generally be the
only, always the greatest, sufferers and like the people of other countries, they
must bear the ills what they bring in themselves wuntil they chose to apply
proper remedy.” If this held good in the case of Cunada, why should -it not
hold good in the case of India? It could nothe said, my Lord, that conditions
in-India are much more backward than those of Canada when responsible
government was established there. Too much importance hus been attached in the
Report to religious dissensions and general ignorance prevailing in India. Well,
is it not a fact that when Lord Durhain recommended responsible government |
for Canada, he had to complain of ‘no means of instructions having been
provided in that country for the people.” And does not the history of Canada .
with its unhappy record of incessant quarrels bLetween the .French and the
English bear ample testimony -to the undaunted spirit displayed by Lord
Durhain, for which he never had so much us to repent. I earnestly appeal to.
your Lordship to adopt a similar attitude with regard to this conntry, and I am
sure you will not have to repent either. .Rather, your name and that of the Right -
Hon’ble the Secretary of State will he handed down to posterity as one to whom for .
ever will belong the honour of making India a self-governing unit of the British
Empire. Thc Hon'blo mover's suggestion, if adopted, will enable the Com-
mittea {o suggest such modifications as will not only ‘minimise friction, but
would ‘even accelerate the pace of progress in the mattor of reforms and
-enjble India to reach the destined goal within a definite period of time,.and
T ani " eure the Government of India will receive their criticism in thé spirit in |
which 1liey will be made, and display the breadth of mind, the farsighted states-
manship ‘and the bolduess of spirit, which the occasion demands. Let:the
Government trust the people, and trust only begots trust. Indians place their .
claims upon the principles of justice and liberty and the right of self-determin-
ation. 1confess, my Lord, that we were yather disappointed day :hefore:
yesterday when we wero told by your Lordship that all that could be given was
given, and that we must 5;0 so far and no further. Yet I have not lost-all hope. -
I still believe that your Lordship will yet continue to kéep an open mind and, :
if backed up by you, T am sure’ British statesmenship will rise equil to the.
occasion and congede to India 2 more liberal and substantial measure'of reforms
which will not only be found conducive to her best interests, but will greatly
enhance the prestige of the British Empire in the eyes. of the civilised world.:
1t is my earnest desive that the reforms now: introduced should harbinger an.
era of peace and good-will and not that of agitation -or unrest, and that there.
should yrevail a feoling of mutual esteem and equal citizenship among all the
fellow-subjeets of His Majesty's Empire dnd, above all, that the same sense of
comradcship, which exists amongst them to-day, while they are heroically laying.
down their lives in the battle-fields of France and Mesopotamia for the cause of
honour, justice, and all that civilization stands for, should survive and prevail
among them when the horrors of war have passed away and peace dawns upon
the whole Empire.” 7 - : '

The Hon'ble Sardar Sundar Singh Majithia :—“ My Lord, 1019,y
the announcement of 20th August, 1917 marks o red letter day in the histcry
of Indin, as it clearly and definitely sets forih that ¢ the policy of His Majesty’s
Government is the increasing association of Indians in every branch of the ad-
ministration and the gradual dévelopment of self-governing institutions” with a
view {o the progressive realisation of‘“rcsponsib?c govemn.mnt in India as an
integral part of the British Empire.”  After the Proclamation of Her Majesty
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Queen Vietoria, Empress of Iudia, of blessed memory, when after the Mutiny
of 1957 Indin passed from the hands of the Eust India Company to that of the
Crown, and which is considered as the Magna Chanid of India, this announce=
ment is an cpoch-making one which a civilized Government has isseed, defining
the progressive sleps which they are prepared to{ake 1o.reach the goal, thicy have
set before themselves, in the admimstration of this country. India has been
under the rule of dynasties of different ‘niations, and it is one of the greatest
achievements of a great nation that under its civilizing influence and benevolent
rule Tndians are awakening totheir sense of responsibilities as eitizens of a great
Tmpire. Who could have imagincd or contemplated that under the regimé of
our past rulers and on the occasion of a gigantic struggle, the like of which the
world has ever seen, a free discussion of a benevolent measure could he tolerat-
ed. Such a thing under awtoeratic rule was an unheard . of thing, and is only

ossible under the wegis of Pax Britaunica. Turthermore, thanks to this great
%mpire, we are passing through a critical period of this war safely. Thank God
that anxious days are over and the pall of dark clouds has been sufficiently lified
from over the grim spectacle of the bloody battle-fields in the different theatres
of the war, and as an effeet of recent victories of the Allied arinies
the silver gleam of an honourable and an everlasting peace is looming
in the horizon, but here in India, except for some very slight temporary
inconveniences, we are passing our days in the ordinary pursuils
of life, quite undisturbed and oblivious of what is happening ycnder. This -
peace and tranquillity is a boon fur which we ought to be grateful to the vast
resoutces of the Empire which can accomplish all this,

*“In pursuance of the policy set forth in the famous announcement the
Right Hon'ble the Secretary of State visited Indin snd received, along with your
Excellency. representations, both written and through deputstions, from the
different interests of the country. Your Excellency and the Right Hon'ble
Mr. Edwin Montagu went into the mass of evidence placed before them with
great patience and labour, and the Reforms Keport—a document. of very great .
importance to the country—is a living testimony of the sympathetic handling
of the problems that were presented to any two responsible officers of the |
Crown.: The honesty of purpose and the zeal to carry out, in right earnest,
the spirit of -the announcement, is apparent from every page of this State
dooument. The country has been invited to criticise the proposals and the
different bodies, who hnve any s'ake in the country have given the matter their
best thought and have suggested impr .vements ip the scheme. The various
views and opinions that have been submitted, I have no doubt, will receive
full consideration at the hands of the Government of India and the Home
Government in due course, and India will be put on'the road leading to the goal
of responsible government’as an integral part of the great British Empire. But
itr the terms of the announcement of August 20th, . the ¢ progress in this policy
can only be achieved by successive stiges.” We Lave recently hud befors our
eyes the result of hasty climbing of the ladder cf regponsible self government in
Russia—a power which once was a real menace to India and about which we
in-our youngey days used to hear so much. Where is that great and once
greatly feared first-class - power to-day ? Its politicians—idealists in their
wav—have by their ill-considered and hasty actions brought about their awn
ruin, and the great Russian Empire has been reduced to an ignominious po-ition.
Russia presents to us an object lesson’ which we Indians should always keep
before our eyes. It.is therefore no uie our becoming impatient idealists and
pressing for responsibilities which ouc shoulders ard not yot strong enough to
bear. . Our old ways of administration, and I may spy of civilization, have to be
moulded anew in the mould of Western civilization, and we have to adapt
ourselyes to the circuristances by acquiring a thorough knowledge of the ways
of the Western methods “of -governinent frcm Great Britain, the greatest
democracy in the world. It is therefore in the fitness of things that * the
British- Government and, the -Government of India, on whom .the responsibility
lies for the welfare and advancement of the I¢dian people, must be the judges
of the time and mexsure of cach advance,’ We must lay the foundations f
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the futurs government of India ns an infegral part of the great Empire on sure
and sound hasis and not on shifting sands. "'he scheme has been well conceived
and_ well thought ont and though, like all.creations of the human hrain, it
could 1t be expeeted to be flawless and perfect in every defail, and being a
. tentartive measure for’ the fransitory stazes, may not be free fromn defects, but
it mast be couceded that it is a genuine cfiort and is a definite step in advance
upon the prosent condilions fowards progressive realization of responsible
govermment in India, and our thanks are due to the two distinguished anthors
of the Leform proposals for the sympathetic way in which the problem has
béen handled. It should therefore be the earnest endcavour of every ‘well-
wisher of the country 1o give the schems his best though:s and help tho
authorities to improve it and free it from any conceivable defects that it may
happen to have.

“My Lord, on behalf of my commuuity, I have toacknowledge with grateful
thanks the concession by the Government of separate communal representation
to the Sikhs on ¢ the system already adopted 1o the case of Muhammadans.
The Sikh community is grateful for this kind recognition of their claims, as 1
believe that it is on these definite and fixed communal represemations that the
harmonious and contented working of the Government depends, and the wniy
of the Bmpire firmly rests. No doubt the ideal of welding togcther the
different comgonent parts of the Indian - comnjunities into onc Indian Nation,
that the disﬁ_i;guisheel authors of the Report have in vicw, is a noble one and
is'one which must be achieved in the end when different communal interosts
njust give plijge to national interests, and all component parts of the Iudian
Nation arve assured of their recgnised and respective shares in the admiristra.
tion of the conntry ; but that is an ideal stag- which under present conditions is
not attainable in the near future. 8o if is n-t right that minorities be allowed
to he swamped out of existence by strong majoritics. It is thercfore right that
the rights of the minorities should be recognised and maintained by Government.
Tven the well-known compact of ths Mostem League and the Congress people

. restg on the recognition of thé claims of the Muhammadnn community being
given & definite and an adequate share of representation, not on numerical
Dasis; but on the importanc of the commuaity as a great minority, and they
have baen allowed representation in excess of their numerical strength. Those
who can read between the lines will have noticed the letter of the Hon'ble Raju

- Sahib of Mahmudabad which some time back eppeared in the press setting

down in vory clesr terms that any endeavour to go behind the Moslem League
and Congress compact arrived at at the Lucknow Congress, either on the pars
of the Government.or on the part of any one else, as rogards the .s-parare Tre-
presentation «f the Muhammadan community, will not beacceptable to Muham-
madans. For Mubammadans communal representation is a settled fact. and

Government cannot even go bebind these ¢ adequate safeguards until they are

* released from this pledge.’ _ ,

: It is therefore a matter of sincere gratification to us that Government has

been pleased to extend this-reco snition in our case. It is earnestly hoped that
when the preliminary Committees are formed to investigate the franchise,

“constituencies and the list cof Reserved and Transferred Subjects, they would

" receive clear and definite instructions from Government for adequate provision
being made for the safegubrding of -the Sikh interests when the question is
finally determined by them. The community hopes that they will be represent-
ed on these Committees, as & good deal depends on the manner in which these
Coinmittees conduct their proceedings. ‘

.““Tn face of the recommendations contained in the Resolution of the Hon’ble
Mr. Sur:ndra Nath Banerjea, I think it will be premature for me to discuss
in detail the scheme at present, as the Resolution of my Hon’ble friend propcses
and provides that a Committee of all the non-official Members -of this Council
be appoihted to consider the Reformis Report and to maike recommendations to

* the Government of India. In case the Resolution tere accepted by the Gov-
‘ernment, it will give Hon'ble Members ample opportunity to ventilate their -

13
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views in a practical manner when they consider the scheme in the Committee.
So 1 will only content myself with welecoming the Reforms Scheme which, with
a few modifications, has a great future before it. 1t is an honest endeavour to
carry Indians forward on the road leading to the goul of responsible government
in India. In offering my hearty support to the motion of my Hon'ble {riend,
Itrust and hope that his Resolution will merit the acceptance of the Govern-
ment of India that it deserves.”

The Hon'ble Maharaje, Sir Manindra Chandra Nandi:—
“ My Lord, I have had the pleasure and unique privilege of heading the list of
the 19 Members of your Council who approached your Excellency about two
years agowith a memorandum on the Reforms which we desired at that moment
in the constitution of the various Governments and Legislatures inthe country.
We had then no idea of pressing upon your Excellency's attention any scheme
of responsible government, as we then thought that nothing mnore could be
expected for the moment than some improvements in the existing machineries
of the Government. We had then no idea that, within so ghort a time, it would
be possible for us to have any beginnings of responsible governmment in this
country. The Declaration of August 20th, 1917, however, carvied us much
further than the position we pressed for in the famnous and historic memorandura
to which I have just referred. This declaration is a vnique charter of our
rights and freedom, and has been made the basis by your Lordship and ‘His
Majesty’s Sccretary of State for India of very far-reachii g proposals, It is not
difficult to pick holes in the scheme or to find fault with the various proposals
which form its constitnent parts. "I will not take up-the time of this Council
by recapitulating what these proposals are, but I will only mention the fact
that, for tl.e first time after a long spell of centuries, we are going to have &
very large measure of self-government not only in our local affairs, but also in
the more mnbitious and responsjble administration and government of tho

- Provinces. As very fully explained by my Hon’ble friend the mover of this

Resolution, we have been promised by the scheme a very large measure of
responsible government in the domains of legislation, administration: and
finance, and in the course of a very short period we shall be allowed opportu-
nities of establishing constitutional conventions which will lead us automati-
cally to a Parliamentary system of government. No amount of captious
criticiem can do away with theé fact that the proposals formulated in your
Lordship’s report on Constitutional Reform do constitute an effective machinery:
for the establishment of responsible government in India. They mark a definite
and substantial advance on our road to complete self-government. With
practically complete control over all the existing machineries of local self-govern-
ment, with a very large measure of popular control introduced into the
Provincial administrations, with some power of the purse in all the Local Gov-
ernments to begin with, with the racial bar removed from all the public services
and the Army, and last, though not the least, with increased influence in the
* workshops * of :Delbi: and Simla, we shall be well started on the high way of
responsible government. The proposals fully and sincercly give effect to the
spirit of tho-Declaration of August, 1917, and mark a definite and substantial
advance on that road. :I, therefore, feel it a great pleasure to accord my whole-
hearted support to the Resolution ef my Hon'ble friend, Mr. Surendra Nath
Banerjea. ! , .

'The Hon'ble Mr. Malcolm Hogg :—* My Lord, I rise to oppose
this Resolution, because I cannot see that any useful purpose will be served by
the appointment of the proposed Committec. The Resolution proposes that a
Comnuttee should . be. appointed, consisting of all the non-official Members of
this Council, to consider the.Reforms Report and to make recommendations
upon it. I am really at a loss to understand what object the Hon'ble mover
had in view in'making this proposal, because, in my opinion, the result of the

- appointment of this’ Committee would bo either futile or- actually 'mis-

chievous, and I will endeavour to. explain why I hold this opinion.
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Many of the Hon’hle - Members of this Council lave already expressed
‘their opinions upon the Rcforms. Report in - comsiderable - detail and
with great emphasis. In their specches and writings, a wide diversity
of 'view has appeared, but the opinions expressed have fallen, I think,
into two main schools of thought. There is one school of ' thought
which regards the Reform proposals as entively disappointing and inadequate,
which ~was -at first disposed to have nothing to do with them and to reject
them altogether, but which latterly, more I think from considerations of policy
and tactics than from any change of view, Las rather shifted its ground and
13 now apparently disposed to patronisc the reforms provided they are altered.
out of all recognition and mutilated into an imitation of the Congress-League
scheme. . There 13 a second school of thought which recognises the Reforia
proposals- as generally acceptable, but desires them to go further and in fact
asks for-more. Now, it appears to me, that thesc two schools of thought are
radically-and in principle different, and I cannot see how they can arrive at
any common conclusion except by either the entire sacrifice by one side or the
other of its convictions or the partial sacrifice .of their ‘convietions by both
sides. -Now, what does this mean?. It means that the result of: the delibera~
tions - of the proposed Committee can he only one of two things. If both
parties stick to their convictions, the Committee will have to’. present; o et ; of
recommendations representing the views of the larger faction together with either
a minority set of recommendations, or elsc a comet’s tail of dissenting minutes.
Such a result, I think, would prove the appointment of the Committee to have -,
been unnecessary and its labours futile. The alternative is that by a sacrifice by both .
- sides of a part of their convictions a sort of anzemic compromise will be arrived at
which will satisfy neither side and rei)rcsent the real views of nobody. : This.
result” I should regard as actually mischievous, because it would be misleading,
aud bezause I capnot believe that any good: comes out of the sacrifice of copvic-
tions for-no botter purpose than the pursuit of a fictitious and spurions unanimity.

o 1 c’mﬁqﬁ‘i@ndetamns why there should be, as there appears to be in-some quarters,
_sucha keen desire to pretend thatall think alike when all manifestly do not think -
-« aliker’s; Healthy differences %f opinion do no harm - to any one, and they.are jin ,

*“fact a mofmal featare of political life in every country. It would, indeed be a
‘very surprising thing if, on'a subject of such complexity and such importance
- as tho Reforms Report, all the non-official Members of this Council - were: fo
think exactly alike. It would argue & sad lack on their part of the power; of
individual thought and independent opinion and judgment. On these genefral
grounds, therefore, I oppose the Resolution. : S
“ But I may perhaps b¢ permiticd to explain briefly why it is also objec- * -
tionable to me personally. A
[ donot propose to-day to enter in any detail into my views o or criticisms
of the Reforms Report for three reasons. ‘ o .
“Firstly, such an expression of views seems.to. me to be scarcely relevaut t»
the Resolution which is before the Counncil. ‘ i . L
“Secondly, the body which I have the honour to represent upon this Council
is at present engaged upon studying and formulating its views on and critivisms |
of the Reforms Report and has not yet completed its task. -I have therefore no .
mandate {o speak for themn on .this subject {o-day, - and anything I might say
would only represent my personal opizion. S
~“ My third reason is that the Reforms Report is a lengthy document and
a document of the very greatest importance. It would be obviously impossible
within the limits of a speech in this Council, to deal adequately with our views .
- and our eriticisms upon it ; ‘and if ‘I endeavoured:to compress my remarks .
within such a limit ‘I should inevitably fail to do justice to the case which I -
should desire to present. I theretore prefer to leave the full expression of the -
views of my constituency until the completion of their written report, which will, -
I hope, be submitted to Gtovernment and published within a few. weeks. .
- But tLis much T must say to make my pesition clear. - I have referred
to t vo main schools of thought which.have manifested thewselves in the

2).LD 2)
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discussions which have already faken place upon the Report. I belong to yet a
third school of thought. While not desiring in any way {o take up an attitude
of hostility towards the Reforms Report, I am of opinion thul in certain
important respects the proposals made go too far and move too fast, and I have
little doubt that those whom I represent will press for modifications in that
direction. olding as T do these opinions, what possible object could be served
by my sitting upon a Committee. with the other non-official Members of this
Council, many of whom beloug to one or other of the {wo schools of thought
to which I first referred, and endeavouring to arrive with them at common
conclusions and coramon recommendations ? 1t would, I submit, be the veriest
waste of time to do so. I maintain, therefore, my Lord, that the proposal
made in this Resolution for the appointment of a Committee would be at the
hest futile and at the worst demoralising. I submit that a far more normal
and a far more useful course would be for Hon’ble Memabers to submit their
views and criticisms to Government, either severally or by groups composed
of men who really do think alike and who are not merely joined together in a
forced and uncomfortable union, the only bond of which would he a common
worship of the false idol of sham unanimity. But if this Resolution should be
passed and if Government should decide to act upon it, I would respectfully
request that my name may be omitted from the Committee.”

The Hon'ble Mr. G. S. Khaparde :—*I rise, my Lord to support

this Resolution in the main operative part of it though I disagree with what my

Hon'ble friend described as the preliminary part of it. All discussion in this

‘Council has very rightly begun with the declaration of the 20th August 1917,

I do not propose to read out that declaration, but I propose to point out what
appears to me to be rather an important thing not yet brouzht out, and that is,
that the first paragraph gives, I Uclieve, the views of the Government in
England, the British Government as & whole, and states what the policy has
been and what ultimately it is desired to be. The next paragraph begins with
the words ‘ I would add, * - and those three words lead me to believe that over
and above the declaration which has heen made by the British Government the
Right Hon’ble the Secretary of State for India was giving expression therein
to certain views of his own. And then there is the last peragraph which says
that ¢ publicity will be given in all directions* and so on. It may be taken
to be of the same character as either the second paragraph or the first para-
graph : it does not matter which. So that I take it that the first paragraph
1s the declaration of the British Government, of the Imperial Government as
a whole. The next paragraph, on the other hand, is the opinion of the Right
Hon’ble the Secretary of State for India. That opinion is certainly entitled to
great respect, and as coming from. the highest officer of State, it is
entitled to all the respect that we can pay to it. But I submit it does
not stand on the same level as the first declaration, the first being that
of the whole Cabinet and the whole Government of England while the
next is a declaration made by a very great person for whom I have the. greatest
respect .possible, but still ‘it is not on the same level as the first. As to the
third declaration about publicity, ete. that can betaken whichever way you
like. Whether it is taken as on the same level with the first or the second para-

aph does hot matter. But taking these things in their order, this leads me
g my next point, which 18 that to the first part, that is to say (a), the declara-
tion of the whole Cabinet, our utmost respect is due and it is not permissible—at
least I believe it—for anyone to go beyond it or to criticise it. \We have got
to take it as it stands. It is like the aphorisms with which we are familiar in
the Shastras. 'Phere is to be no reasoning about that matter. The next au-
thority, that is to say (b) the declaration of the Becretary of State is very

_high indecd, but ‘has to be interpreted as we interpret our Purans and our

Swritics and all those things in which it is permissible to- add something or
éxplain away -something, or do as the lawyers do with regard to all laws,
‘namely, interpret.and expound them for the benefit of the jury.

" Now in carr)'ihg out this policy we perfectly recognise the immense lahour
that has been bestowed on the Report. We reccgnise it fully and perfectg appre-
ciate 8lto, as has already Leen expressed in the main Resolution of the Congress

.
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" held lately in Bombay, wo appreciate and very deeply sppreciate the greal ad-

roitness shown and the trouble taken, as far as possible, to bring our Indian
aspirations within the proposals for reform. These we recognise and we admit, and
for that and to that extent we feel very grateful ; but we also recognise two more
things, and those two things ave :— one, that the task was tremendous, great, very
immense. It is Jike legislating, or laying down, the constitution for a whole Con-
Ainent, as India has heen described in the proposals, with all its variety and
number of peoples. Obviously the task was one of great difficully ; and un-
fortunately it had to be done within a certain time-liwit. Certaiuly the declaration
does not give any time-limit, but the work had to be done the best way it could.
These two things, however, namely, the difficulty of the task and the time-limit,
have acted, re-acted and led to a certain amount of trouble, leaving room for ua
to make suggeslions ; hecause they made it unavoidable thal some portions of
the task should be left over. I believe that the highest hwman beings --or at
least two of them—vere employed on this work for a long time, and it is only a
testimony to the poverty of human nature that something is still left for others
o do. Bub there it is and we have got to face it. :

. “Now to that extent your Excellency, I propose not be discuss the whole
scheme, not to mention the proposals in dotail, but merely to refer to-a few
points which strike me as really of great importance.

* The first portion of the Report assumes that there are no constituencies in
Indip worth mentioniug; that constituéncies have to be created, then they are
to be edueated, and made fit to operate and act. Now these suggestions are very
.good and {I recognise their merit. But I humbly submit that there are
constituencies in India, and my learned and Hon'ble fricnds here, who have
heen working on this Council for five years, have not been doing it on their own
account, but representing certain conslituencies and .certain interests who sent
them. There are these District Boards, there are these Municipalities, thero are
the Universitics, there are the Chambers of Commerce and there are a number

"'6f other bodies, all of them representing, I submit, very intelligent classes of

_people and there are otlile]r constituencies. I agree that they may have to be

- “enlorged, but to say that there are no constituencies and that the constituéncies
~ are to be created appears to me to beein a little too ewrly, in fact to begin at a

point where there is no histofical evidence for it at all.

“ My next point is that though -we are diverse and though we are some-
thing like different nations and all that, still each unit of us has got a . history
of it+own and very great history too. Hindus have got a great and ancient
civilisation to speak about, certain tendencies which they have inherited.: Our
Mubammadan friends have got their tenets and their traditions, their em-
pirves, their methods of thought ; they have got & history of their own and an
imperial history too. They came to India and roled for over seven hun- .
dred years; they tried to get into the sentiments of the people whom they ruled
and they tried to make their rule popular and it did become popular to the extent
_that Hindus fought to myintain the power of Muhammadan kings:. So there is a
tradition there. Then there'are the Parsis who have got also -a long tradition ;

- they belong largely to the trades and to this day they are the most able and the
most forward in industrial. enterprises, as also in political thought, because oyr
Dadabhai Naoroji was the greatest patriot and the greatest man, and I hymbly
submit the best man too.~ There are the Christians and they have got a great
history behind them about which I need not speak. Even the Jews have got a
history of their own. ' So notwithstanding all this diversity, I submit each unit
has got n civilisation, is & civilised being and has got tendencies of its own,
which if we can properly utilise would certainly make for the best government
going. - Now, it i said, how about thess races, how ahout the people that are
said to be not politically-minded, people said to be ignorant and s0 on ? Well, I
have an argument of my own. In embryology which is & new science and &
very impor{ant one, it is said that every fwtus represents the history of the evo-
lution that it has gone through from the time the human being existed as mera
mess, then became an aquatic and then s vertebrate and so on. ~Those that
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have examined the fetus, who have looked at it and seen it say that ho repre-
sents mons of ages in a few seconds and at the end of nins months when it
ripens crores of cons of ages that have gone hefore. So also with history.
Take what period you like, you find that in il are preserved specimens of nearly
cvery stage of civilisation even to this doy. When you come from England
and get somgwhere ahout Bocotra island the sailors tcll you that cannibals
live there,- and coming from Englind withits bigh avilisation to these
islands which are in Dbetween yow mect  cannibals and people like
rustics and so forth. THistory always preserves al the specimens, and so
does embryology. 1In India, these traces are preserved ; we have got our hill-

iribes who are not politically-minded ; we havo got all sorts of people; bui

we have also got a very iatelligent class of people who think politically, read

politically, go to other countries, see the best of it there and naturally desire
to introduoe the best thatthey havo seen elsewhere into India. I saw this
representative government in- Bngland, and it was the greatest ambition of
my life to try and introduce it into India because it has got to come here and we
want to get it. However, as T said this is only an argument against diversity:
of races and a large number of penple not heing politically minded and so

on. In judging of the Luman fray. - it will be scen that the brain is a very

small pertion of the whole human budy. The rest of the human body is much

higger, the limbs, etc., buf is it not really the most important part? Similarly,

if you take this political body of India there may be various races and there may
bo large numbers of people, but the thinking head and tha brain of the body

is also impprtant. Taking the luman frame agein you donot provide condi-
tions which will artiticislly develop and lengthen your limnbs and"make
your arms lenger than they are. §'0u have got to work for the progress of
the ‘whole thing as & whole. Similarly, I humbly submit that in India- there
is a big - majority—though it may be callod 8 minority according to the

modern phraseology .or rather the phraseology borrowed from: satistics—there
are so many . crores out of which so many thousands acd s0 many lakhs who
are literafe and therefore they-are intelligent. My submission: is that literacy
isnof the same: thing as cducation. In India, there are not many literate
people, but ‘there are a very Jarge number of people that are really educated .
and very good “people too, and in villages where I have wandered I have

scen many peoplc who oin neither read nor write; but you talk with
them and diseuss matters: with them and you find that they give you very

intelligent answers. This superstition about literacy. being the highest form of
education or the whole of education is of ‘comparatively modern crigin, and I
do not think it is quite correot either. 1 do not know that Charlemagne was
ever able to sign his name ; I.doubt it very much and I doubt if Sivaji had any
literary attainmeuts.. I do not‘think so, but that is another matter; we do
not discuss these matters about:literacy. My point is that literaoy is not the
same thing as-education. A man may be very illiteratc ant? yet may Dbe
highly cultivated, as: he is inIndia, by listening to Purans ana sermons and
going ahout mixing with peopleand deriving opinjons and correoting ‘then.

As T found, literacy does not mean that an illiterate person does nut know
unything.. . -’ L A ‘

“In the Reform proposals if has been said that there are tlieds large msisses
of people and who is going to fake:care of them? It is silently assumed-that -
the educated people do not care for them, and that they cannot be represented
by the educated people. It is silently assumed that the officers that come here
to serve will take care of them); they are the masters and the great people who
will Jook after the rozsses. .I ao not want to dispute that assumption about
the officers, but T really wish to dispute the assertion that we who are born of
them aud brought up among them aud have our sympathies with them, that we
shall not take care of the masses. 'k take exception to that portion of ‘the
assumption, your Excellency. I fake exception also to a further assumption,
and that will be my last one. 1.am told that in Amerioa they aro moving
bouses bodily; they make = tremendops houses; I do not krnow about the
mechanism, I Lave never been there, Lut the houses are put on wheels and thoy
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arc drawn. If this is true, it only illustrates my point. The Government of a

large Continent like India is & great thing, is a big load. It has to be drawn hy

a number of teams, not by one horse or by one team. If it is said that yon

g:;:;e only one team and the rest of them stand still, no progress will be ever
ol

His Excellency the President:—“Order | Order | The Hon'ble
Member hus reached the limit of histime. 'Will you bring your remarks to a
conclusion ?"

The Hon'ble Mr. G.S. Khaparde :—Most certainly, your Excel-
lency. Ionly wanted to make a point of this, that I think that progress
would have to be all round, and therefore as much in the Goverument of India
as in the government of the Provinces. I do not subscribe to the view that
the Provinces ought to begin first, and after they have advanced something
could be ' attempted afterwards in the Government of India. I said
gll this to show that I disagree with the Hon’ble mover with re-
gard to that one sentence, namely, ¢ definite advance towards the progressive
realisation - of responsible government ip India.’.- I wish ‘those words
bad- not been there, and then my support would have been . whole-
hearted and there ‘won)d have been no need for this preliminary speech
of mine. But I thought it my duty to point it out.’ Except that, I like thé
idea of -appointing a Committee as suggested by my Hon’ble friend Mr.
Surendra Nath Banerjea. I think such a Committee will do immenso good.
We have all spoken our views, we have attended Congresses and other meetings.
‘We have our views which may differ from the .views of others. But even if
we differ, the differences will be well considered and the joint opinions will be

placed at a later stage before your Excellency, which will give your Excel-

lency excellent material from which to choose. You may of course reject
some ot the proposals, and I believe you will no doubt reject some. But all
that has to be said will be putin a short compass and placed before -your
‘Excellency. " It will be excellent material - for your Excellency to place before
the Cabinet. - 8o this Committeewill serve a very useful purpose of focussing
all the opinions which can be submitted very respectfully and with due
deference for being considered by the powers that be. 8o I support the

operative purt of the Resolution and submit that the Committee should be -

appointed.’

The Hon’ble Mr. Kamini Kumar Chanda :—“My Lord, with
all respect to my Hon’ble friend Mr. Hogg, I think it is in the fitness of things

18-61 ;.

that the non-official Members of this Council should be called upon to report on :

this historic. document, the Reéport or Constitutional Reforms which is a
monument of industry, and I am in agrecment with the operative part of the

Resolution which the Hon’ble mover has placed before the Couucil in asking

for a Committee. My Lord, it is common ground, and even the Hon’ble Mr.
Hogg admits that, I think, it is common ground that very important modifica-

tions will have to be introduced in the scheme, and the best way, I think, would |

be to appoint & Committee in accordance with well-known Constitutional pro-

cedure to-examine this document. In addition to this, my Lord, thereis a. ;

special reason why the non-official Members of this Council should meet in a
body aud examine this document. It will be in the recollection of this Council
that two years ago, in September 1916, 19 Members of this Council signed a
memorandum - on Constitutional ‘Reforms and submitted it to your Excellency.
That memorandum has been described by Lord Islington as the most author-
itative Indian demand. It has since been accepted -as the basis of the scheme
which was adopted by the Indian National Congress and the Moslem League
in Lucknow in December 1916. That was re-affirmed by those two -Lodies in
Calcutta last December, and the Resolution before both the Congresses was
moved liy the Hon'ble mover of this Resolution, the Hon’ble Mr. Surendra Nath

Banerjen, where he described it to be the ‘jrreducible minimum of our

demand.’
205LR
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“ My Lord, thisscheme was further placed before your Excellency and the
Right Hon'ble the Sccretary of State last November in Delhi by a joint deputa-
tion of the Indian National Congress and the Moslem league, which was
also headed by the Hon’ble Mr. Surendra Nath Banerjea. The Hon'ble
Sir Dinshaw Wacha was not present then, but he, together with the other
Indiza leaders of Bombay, presented a similur document to your Excellency a:d
to Mr. Montagu, in which this was embadied as the irreducible demand. It
is thus pre-eminently the considered seheme of edacated Indians.

“ My Lord, I think it is very desirable that & Committee should be
appointed. 'This scheme has certainly its defects. 1t is not, and it cannot - be,
perfect. It is vulnerable, but all the same, My Lord, it is the Indian demand
the Indian scheme, and I quote from the memorandum which was submitted
to your Excellency and the Right Hon’ble the Secretary of State by the
Hou'ble Mr. Surendrs Nath Banerjea when he headed the joinl deputation,
when quoting = the historical declaration of the Prime Minister ‘that the
wishes of the inhabitants must be the supreme consideration in the re-
settlement’ which formula is to be applied equally in the tropical counfries;
it is stated :— :

¢ It onght t» he definitely recognised that the peonle of Indinbeing the parby principally.
affected, ave entitled to have un effective voice in the decision of the questiou which is of such
supreme moment to them. ’ . e .

“Therefore, I think, mny Tiord, it is very desirable that a Committee of this
Council consisting of the leading authors of the memorandum of the
19 Members, the Hon’ble Bir Dinshaw Wacha, the Hon’ble Mr. Sastri, the
Hon’ble Dr. Sapru ‘and others should be appointéd to ‘see™how far their
irredueible minimum Las been met in the proposals, and how far the principle
of self-determination has been conceded. The Hon’ble Mr.: Surendra Nath
Banerjea had not signed this document, because at:that time: he was not a
Member of this Council, but of course he has ratified the memorandum.

My Lord, I agree with the Hon’ble Mr. Hogg that, regard being had to
the operative part of this Resolution, the criticisms on the Report at this stage
are not relevant. When you ate going to refer the whale matter to a Committee,
I think you will be pre-judging the whole issue if you ‘were to express an opinion |
on any part of the scheme, and I wish therefore that the Hon’ble mover deleted
the middle part of the Resolution, namely, that it marks a distinct and definite
advance towards the progressive realisation of responsible government.

My Lord, there is another special reason why this should be done. Your
Excellency told us day before yesterday that not mere destructive criticism is
wanted, but constructive schemes should be submitted. . This obviously cannot
be done here, within the time limit, and I think it is therefore as unnecessary as
undesirable to.pick up portions of the acheme to psint out that.the proposals are
a distinct advance. The Hon’ble Mr. Banerjea has referred to certain features
of the scheme which cerfeinly mark a distinot advance in the poljtical -conditions _
of India and might be taken to constitute preparation’ for a step towards  res-
pousible government.  But, on the other hand, it may.be as easy to select. gther
ports of the scheme which go the other way but this Would not be profitable: No-.
hody can deny, my Lord, that there are featurcs in the schemé which” mark a
distinot advance in the political conditions of India. As my Hon'ble friend Mr.
Khaparde Las said, the special Session of the Indian National Congress and the
Moslem League which met in Bombay last week have recognised this...But
all the same, as my Hon'ble friend Rai Bahadur Shukul said, -these proposals,
although they are generous, have not evoked any.rcal enthusinsm m the
country. Why is that so ? My Lord, we are a people. who are easily satisfied.
Even a - kind word spoken -to us: strikes a gratefully - responsive chord
in our hearts; How is it then that these proposals which are really somo of
them generous concessions in some matters have not captured the imagination
of the people, “My Lord, there are several repsons for this. In the firss “place,
your Excetlency-was pleased to observe in your speech tho day before yesterday
*If there ave those who have huilt wp hepes on the - words cf others, it is of
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them they musi make complaint and not of me’. My ILord, may I with
all respeet, in all humility, point ouc that the words of the annbuncement of
the 20ch August filled us with great hopes. Your Iizcellency and Mr. Montagu
say in paragraph 7 of the Beport ‘thnt tl: announcement marks the begin-
ning of a npew policy.” Now there are throe items in this declaration.
First of all, it declares that there will be an increasing association
-9f Indians in every branch of the administration, secondly,. it says that there
should be & gradual development of self-governing institutions, and
thirdly, that there will he progressive realisation of responsible govern-
ment in India. Now, my Lord, obviously the first two items, namely, the
association of Indians in the higher branches of the services and development
of self-governing institutions are not new policies. Both of thein are old. *The
flrst dates Lack as for as 1833, and the second was started at the time of Lord
Mayo in 1870, and a great impctus given to it in Lord Ripon’s famous Kesolu-
‘tion on Lozal Self-Government.  So these are not the features of the new policy ;
but the new policy consists in the declaration that responsible government shall
be the goal of British responsibility in India, and we are given reforms, bat we
ga_nnot consider that the proposals give us real responsible government{ in
i

India...... "

~ 'The Hon'hle Sir George Lowndes :—*“ My Lord, [ rise toa point
of order. Iask your Lordship to rule that the Hon’ble Member must speak -
8 little slower. Many of us sre most anxious to hear what he says and it is
r.ally quite impossible to do so.” ‘ .

The Hon'ble Mr. Kemini Kumar Chanda :—“1 am very sorry;
I will try to speak slower. My Lord, your Lordship was pleased to observo
yesterday that the terms of the reference to your Excellency and Mr. Montagu
.were confined to the four corners of the annouocement. My Hon’ble . friend
~Mr.” Khaparde has anticipated me about one of the grounds, I venturp to
_submiti-in this connection.! I do notknow whether the interpretation which the
“Ho'ble Mr Khaparde suggested is the correct one, namely, thatthe latter part
“of the statement is an obitey diclum on the purt-of Mr. Montagu.: But however
that might be, I think, my Lord, that there is nothing in the annonncement of
August 20th to support the second *formula’ which is mentioned in;the
Report in paragraph 189, that ¢ the provinces are the domain in which;the
earlier steps towards the progrossive realisation of responsible government shpuld
be taken.! I submit, my Xord, taking the announcement as the basis, that: we
had a right to claim that your Lordship would be pleased to consider whether-any
clement of responsible government ought not to have been introduced in :the
Government of India. My Lord, any scheme that does not provide for that will
certainly fail to cvoke any interest in the country. All real power is centred
in the Central Government, and unless the people age represented in the Govern-
ment, I do not think the scheme will at all satisfg the public.- My Tord, in.
the words of the Report, * pending the development of responsible governtent
in the provinces, the Government of India must rémain wholly responsible to
Parlinment, and saving such responsibility, its authority in essential matters must,
remain indisputable.’ In gther words in all matters which it judges .to be .
“essential for the discharge-of its dutics in the maintenance of peace, order and ~
good government, it must, save for its responsibility to Parliament, retain this
indisputable power. My Lord, responsibility for good government, which is
stated to include - sound financial administration, is a dangerously vague,
expression, and, I submit, there is hardly anything which might not
‘possibly -be brought under’it. In Colonial Governments the ‘government
which is responsible for peace, order and good government. is not. the
Executive: only but the Legislature. I submit, my - Lord,. here too the
same thing ought to be done, and the Legislative Council should also be made res-
ponsible for peace, order and good'government. © My Lord, it is realised that, as
is stated in Chapters VI and XI-of the Report, there are certain matters which'
‘probably in the opinion of the authors stood in the way of the granting. of
the same system of respousible governient in the Government of India. It weg
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here feared perhaps that if the Legidlature were given control over these matters
they might use their powers to the prejudice of interests and communitics that
ought to be protected. My Yord, surely that could have been provided against.
The Bengal Provincial Conference Las tried to suggest.a solution of the difficul-
ty and if the Committee sits I shall place their proposals before the Committee.
The problem can be solved in many other ways. These and other matters of
detailed criticism I reserve for the Committee. The -Resolution only asks for
a Committee and it would not be relevant tc go into details on these matters
which would be dealt with Ly the Committee.

“ T wish to associate myself with that part of the Resolution which thanks
your Excellency and the Secretary of State for the earnestness and the care
with which you have made these proposals.” :

The Hon'ble Khan Bahadur Mian Muhammad Shafl :—
* My Lord, the Resolution, moved with his customary eloquence, by the on’ble
Mr. Banerjea, cousists of an acknowledgment, a proposition and a proposal.
In the first part of his Resolution my Hon’ble {riend asks us {o express, in the
form of a vote of thanks, our acknowledgment to your Excellency and to
the Right Hon’ble the Secretary of State for the devoted labour and ‘the sym-
pathetic spirit with .which- the schemc of reforms presented to His Majesty’s
Government has been prepared, and I take it from the speeches of the Hon'ble
Members who have praceded me that there is absolutely no difterence of opinion
in this Council so fat as this part of my Hon'ble friend’s Resolution is con-
cerned. .

“In the second part, my Hon’ble {riend puts forward in this Council, on
behalf of the scheme of Constitutional Reforms, a claim, the claim that it marks
a distinct sdvance, and to quote his words, ‘a definite advance towards the
proireasive realisation of responsible government in India.’ With reference
te this portion of the Resolution, although on the whole almost every L;pca.ker
has recognised that the scheme is an advance, there scems to be some. difierence
of opinion as ta whether it is a definite advance or not.

“In the third part of his Resolution my Hon’ble friend proposcs the
formation of a Committee of this Council for the purposeof considering the
scheme and making recommendations to the Government of India. So far as I
have been able to judge, there is complete unanimity so far as the Indian®
gembers of the Council are concerned in respect even of this portion of the

on'ble Mr. Banerjea’s Resolution. Only one discordant note has been struck
in'this connection by the Hon’ble Mr. Hogg, and I an exceedingly sorry that
this should have been so. The Hon'ble Mr. Hogg questions the utility of the
appoinment of such a Committee, and is of opinion that it will serve no purpose.
Now, 9’@ all Hon'ble Members are aware, this Council, particularly the non-official
portion of it, may be said to be an epitome of the entire non-official population
of this country. We have in this Council representatives of the great non-official
European community, of the landholding interests and of the 8ikh community,
of the Muhammadan and of the Hindu communities. It seems to me that in the
calm atmosphere of a Committee consisting of the chosen representatives of all
classes the various debatable points in this scheme will be discussed in.a far more
useful and effective manner than they can possibly be discussed in a public meet-
ing or a conference. And I for one am absolutely confident that the
deliberations of this Committee will bring about results in the highest
degree beneficial to the interests of the country. But there is one more point
of view which I venture to place before Hon’ble Members in answer to
what was said by the Hon'ble Mr. Hogg. We are all of .us, I am perfectly
sure, sincerc well-wishers of progress in . this country, and are anxious

“for the advent of the day when the British and the Indian elements in our
‘Legislatures and in our. public life generally will. act in mutual co.

operation for the advancement of the country as a . whole. To we jt
appears that this Committee will mark the bheginning of a new era, a ney
era in which representatives of the non-official Kuropean community ang
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the various representatives of all sections of the Indian community will put
fheir heads together and will, as I trust, suceced in evolving a compromise as
between themselves which will be acceptable to ail alike. Tt sectus to me that
25 & begiuning of such mutual co-operation and mutual good-will, the appoint-
ment of this Commiltee will have served a highly beneficial purpose so far as
the future of India is concerncd.

“ My Lord, as regards the second part of my Hon’ble friend’s Resolution, -
complaint has been made by the Hon’ble Mr. Shukul that the scheme
formulated by your Excellency and the Sceretary of State does not definitely
lay down the period within which full responsible government is to be
granted to our country. Now, I for one am of opinion that under the
complex conditions prevailing in India and in a transitional stage such as
the one which-we are passing through, it is impossible for any statesman,
no matter how great his experience, to lay down definitely and once for all
that responsible government m India shall be reached within a certain definite .
period.  But if my Hon’ble friend had studied the Report carcfully, be
would have found that therc are in this Report indications which clearly
enable us to pronounce a judgment upon this question, and, for one, fill me
with confident hope as to the early realisation of the ultimate goal declared to
De the policy of the Government of India as well as of His Majesty's
Government, that is to say, full responsible government for India. Now, a
reference to paragraphs 260 and 261 of this Report will make it perfectly
clear to Hon’ble Members that, as regards future devclopment as laid down in
paragraph 260, five years after the first inceting of the Reformed Councils the
Government of India themselves will consider the question of the expansion of
< Transferred Subjects” and of the curfailment of ‘Reserved Subjects,’ and
under paragraph 261 a Commission will sit ten years after the enforcement of
this scheme with the objects mentioned in that paragraph. I wish to read. two

assages from this paragraph and to invite the attention of wy friend the
or'ble Mr. Shukul in particular to those passages. This is what is said in
an earlier portion of paragraph 261 ;—

¢ We would provide, therefore, that tan years aftar th) first mactiag of the new Councils
cstabliched under the Statute a Commiseion should be appointed to review the position.’

How to review the position is indicated in a subsequent passage in the
same paragraph as follows:— ' .

¢ The Comnuissioners’ roandate should be to consider whether by the ¢nd of the term of
the legislature then in existence it would be possible to establis'h complete rcspynsiblo gov-
ernment in any provinco or provinees, or how far it would bs possible tu approximate to it
in othors.’ :

« Tt will thus be seen that there is a clear indication in this passage that,
should ‘the Reformed Coyncils, Legislative as well as Executive, discharge the
re ible duties which will be entrusted to them in the manner in which the
authors of this scheme ex&ect they will do-- anfl there is, [ trust, good ground
for the hope cxpressed by the authors of th.ls schcm.e——, then only ten years
thereafter it will be open fo the new Corqmissnons which will §1§ 'f‘or inquiry
into this matter, provided they are aatnsﬁcfl that the responsibilities already
entrusted have been properly discbarged, to give complete self-government to
the provinces in which such results will have ‘b_een brought about ; qu if
there are provinces in which, owing to thoe failure of the representatives
of the people themselves they have not prqved 1wurthy of the grant
of responsible government, and the Commission_should arrive at that
conclusion, who will be to blame for such a result?  We ourselves, not
the Government. So that the declaration made in this paragraph makes it
perfectly clear that the acceleration of the time when full responsible govern-
Tieng.shall he granted to our people will lie in the hauds of our re resentatives..
Shotld there be any delay, should there be any inordinate dclay,.t 1e responsibi-,
2ty for it will rest not on the heads of the Government Int on the heads of the

20:LD 3
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roprqéjehiaiivcs of our own people in the Reformed Legislative and Executive
Couneils. ‘

“ My Lord, exception has been taken by my friend the Hon’ble Mr.
Chanda to the Hon'ble Mr. Banerjea having brought out in hisspeech some
of themost prominent features of the new scheme of reforms formulated by your
Excellency and the Right Hon’hle the Secretary of State. He thought that
this was not the stage at whicki that cowrse ought to have heen taken. I venture
respect{ully to dissent. When the mover of & Resolation lays down a proposi-
tion to the cffect that any scieme marks a definite advance towards the ultimate
goal of self-government, he has obviously got to substantiate that proposition.
How clse is_he to substantiate that propositiou, except by poivting out that such
and such changes will be broughl into existence by that scheme and com-
paring Those changes with the existing state of things, and thus to point out that
the scheme represents a distinet cdvance. My Lord, there was one flaw in the
wethod adopted by my venerable friend which, with your Lordship’s permission,
T wish to clear up. THe erely invited the attention of the Council to some
of the prominent featurcs in the new schemne, but he did not make a compara-
tive analysis of the existing state of thinus with the position as it will be
when the new scheme of reforms has been brought into operation. I am not
going to enter into the details of this part of the discussion—the Hon'ble the
Secretady of the Council need not be afraid of that. But what I wish to
point out is this, my Lord, thot in the sphere of local self-government, in the
sphere g the provincial govermmnents, in the sphere of the Government of
India, &nd in the mcasure of the control which is at present exercised
over provincial and Indian affairs Ly the Sccretary of State, remembering
what Lord Morley hassaid in his ‘ Recollections’ with reference to the
functions and powers of the Secretary of State, I say that in respect of
all these spheres, when we come to examine the existing state of things
and compare the results of the new scheme, it scems to me that the
only inevitable conclusion to be drawn from such n comparison is this, that the
scheme does mark a definite advance in the direction of responsible government.

“My Lord, with the greatest pleasure I most cordially support the
Resolution which my Hon’ble und vencrable friend has laid before the Council. ™

The Hon'ble Mr. Abdur Rahim :—* My Lord, I have much
pleasure in supporting the firat part of the Lesolution, namely, to thank your
Excellency and the Secretary of State for India for the Reform proposals and to
recognise them as an advance towards the progressive development of responsi-
ble government. There is not the least doubt, my Lord, that the Reforms
Scheme is an advance towardsthe goal that Indians are trying to reach to. But
T will be wanting in my duty if I hesitate to say that the community which I
have the honour te represent on this Council are not fully satisfied with the
way in which the propesals ave laid down in the Report. I may say, however,
that the Muhammadans are not disappointed, as they are assured that their
ilnterem will not be overlooked ut the time when the details come to be

iscussed.

“ Asregardsthe sccond part of the Resolution, namely, to appoint a8 Com-
mittee, I respectfully Leg to submit that I agree with my Hon'ble friend,
Mr. Hogg, in saying that the proposed Committee should not be appointed.
To me, my Lord, any expression of opinion by the non-official Members
of this Council .at the jresent stage i8 premature. We should not
give our wiews in our individusl capacity, but only as the represen-
tatives - of our coustitucncies. These constituencies are rcpresented by

‘the . various political organisations which have been invited to submit their

views. Therofcre it would he unfair if we commit ourselves before knaying

. what the peuple whom we represent here have to say on a subject of such

importance. With these rcmorks, T offer my sincere and heart iest support to
the first part of the Recolution.” :
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&'he Hoen'ble Mr. Ironside :— Xy Lord, I desire {o take this early
opportunity to acknowledge and express my hearty appreciation of the langu-
age which was used iu the eloquent speech of my on’ble friend the mover of
this Resolution. The proposal embodied in the Resolution is one which I
regret T feel myself unable to support for reasons which 1 do not propose to
expound at length : their cogency will be plain and manifest in few words.

“The European Mercantile commuuity, and with that, T think, I may class
the whole of the nom-oflicial European commuuity, oceupies in 1egard to this
matter a position difterent—iu fact, we think very different—from that of any of
the Indian conmunities here represented. In the Report on Indian Reforms it
finds itself practically ignored, and I am lound to take this the first opportunity
of offering 1oy respectful protest against the treatment accorded to us by the
distinguished authors of that Report. We cannot admit that the settlement is
purely oue between the European official and the Indian non-official. This
comununity, which has in the past been responsible for so much, is at present
s0 inextricably bound up with and will in the future, I hope and feel sure, take
its full and due share in, the economic development and welfnre of the
country and the people, that as the British official element becomes
climinated it must take its share in the govermment—an increasing share
inthe government—aud become more and more responsible for the
maintenance of pur:ly British—I say that in no hostile spirit—purely British
ideals in the country. Not by reason of numbhers, but by reason of the im-
mensity of its interests which critically and vitally affect hundreds of thousands
of Indians, the Enfbpean community as & whole must, we fecl, be secured from
harm in the early stages of this scheme. I do not use these words, my Lord,
in any hostile or %o-called racial spirit; for me the rucial portion of this
discussion has no interest. I have worked for years alongside Indian business-
men, and all I can say is that I am satisfied with them, and, as far as I know,
they have been satisied with me. Wo have had no quarrcl and we shall have
none. But business-men arc not politicians. At any rate we speedily learn

at the expense of our pockets the need for caution. Some people think and

believe that business-men—-and partioularly Europepn business-men in India—-
only live to make profits, Well, T appeal to my Indian business friends, who
I am sure will admit the fallacy of that opinion, and moreover agree with the

need for caution in all things,

“The Reforms Schewme is of nccessity a shell of suggestions. The real
substance has yet to be filled, and it will I hold tfax the ingenuity and brains
of every man in this Council and many more outside to fill it with material of
such quality and in such manner that the mass of the people may not
suffer thereafter Ly mistakes bugriedly made now. Few if anyone of us
can hope to live to see the full result of our handiwork. 8o 1 say in all sincerity,
in all friendliness, let us build the foundation sure and true before we {hink of
the superstructure, and before we dream of designing the upper stories. Here
again, let me not be misunderstood. I am prepared to accept much that is in
the scheme ; but if everything is to be effectively and efficiently changed and
reconstituted in the short period outlined, it gives me reason for grave misgiving.
It cannot work like clockwork.

* The best laid plans of mice and men
Run oft agley ’
as the old Scotch poet has said. I confess that I consider you are almwost
expecting the impossible. You will have to work at the speed of your slowest
unit. Is there any need for such abnormal haste ? No one is going to live one
day less or longer whatever happens. ‘

] am a man responsible for earning my own and many other people’s
living, and to do so alF(l)ny time is_fully occupied. The leaders of my com-
munity are in similar situation. The consideration of a report of this rrature.
is no work for the last hours of a long day’s work in the plains. Ishould like to:
know how many people have rcad the Report page by page, paragraph by

I2tr
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paragraph, digested it and dissected it carefully and thonghtfully. T venture to
say very very few. 1t will have to be digested gradually by the people who meto
pay the viper and who should know what tie tuneis {o whichjthey will be asked to
dance. The peace of mind my Hon'ble friend so eloquently alluded to in his
speech of yesterday I hope to find for the purposes of this Report in these beautiful
and peacciul surroundings. I am without-a mandate from the community and the
interests I represent ; they are placed and they have been placed exactly like
myself, unable to give the time and thought such as is necessary for its proper
consideration. I am, therefore, not competent, T hold, to join in any discussion,
to be of any real value, and at any. rate to muke recommendations to Governs
ment at this stage; but because T here and my commuoity do not consider that
we have had enough time to consider the proposals willi exactitude must not be
taken as an unwillingness or hostility to co-operate to make the scheme »
suecessful and lasting benefit to the country and people of all creeds.  But, my
Lord, let us not forget the people who have no voice to-day, and hy all means do
not forget the people who will come after us and who will be our real judges.”

The Hon'ble Pandit Madan Mohan Malaviya :(—* My Lord,
I join with my friends in expressing our acknowledgments for the ad-
tance which the proposals which your Lordship and the Right Hon'llo
Mr. Montagu put forward mark. Thereis no question that they do mark a
large and liberal advance on the existing arrangements. At the same time §

* feel bound to say that I do not share with my friend the mover of the Resolution

before us the optimism which he asswned in describing the effect of these
proposals. So far as the proposals go they mark a distinet advance; but ow”
complaint is that they do not mark a suflicicnt advance, that they do not go far.
enough to meet the requirements of the country. In your speech the day
before yesterday your Excellency was pleased to say {hat the August announce-
ment constituted the terms of your reference. We have all looked at the matter
in that light; but with all the respect due to your Excellency and to your
Hon'ble colleague, who laboured with you with somuch distinguished ability and
elaborate care to frame the proposals, we feel that the interpretation which you
put upon the terms of reference, was unduly restricted, and that it should have
been much wider. The language of the announcement required that substantial
stepsshould be taken in the direction of the progressive realisation of responsible
government in India. That certainly, my Lovd, according to the views which
many of us humble men take, meant the introduction of responsible govern-
ment in the Government of India also, aud not merely in the Provincial

Governments.

“ Your Lordship will have noted, and every Member of this Couneil will
have noted, that there is a widespread unanimity in regard to the proposals
relating to the Provinces. You will also have noted that there is also
widespread unanimity among Indian publicists, among men who have devoted a
lifetime to the cause of Indian Constitutional Reform—and who cannot feel
with Mr. Ironside that if the Reforms which they consider to be necessary are
not carried out that fact will have no effect upon the length of their days, for:
the matter is of deep interest to them—it affccts the lives and bappiness of
their countrymen and must therefore affect their own lives— I say that there:
is a remarkable unanimity of opinion that liheralisation should be introduced
into the Government of India also, that is to say that the lines which your
Lordship and your Hon'ble colleague have recominended for the Provinces,
by a division of Transferred and Reserved Sulijects should be introduced into the
Government of India. .My Lord, I do not want at this hour of the day to take
up time by. pointing out what an array of argument, hased upon hard facts
stands behind this suggestion. I will leave it for some other occasion. We
acknowledge that you have recommended a distinct line of advance in the Pro-
\'ince's.f:j.;,’q‘?e feel thankful for the amount of care and patience which you have
bestowed wpon the proposals, but, my Inrd, as your Lordship and Mr. Montegu



RESOT.UTION ON REFORM PROPOSALS. 12}
[6re BerrEMBER, 1918.) [Pmdit Madan Mohan Malaviya.]

anticipated, you did expect criticism, aud we feel it our duty to place tuch
criticism before the Government in order that the proposals might be helped
forward. In dealing with this question of the Government of India, I would
just invite attention to one matter. JIn paragraph 350 of your Report you and
your Hon’ble colleague have said :—

¢ At the same Lime change obviously canrot be cenfined fo fhe provinces. In proportion
asthey become more responsible the coutrol which the Government of India exercise over them
must dimimsh. Butitis nol merely s question of the extent of the.control ; the native and
mannor of its «exercise mustin conrwe of time be modified. 'We-cannot Lhink that States on
{he way to responsible government, which have imbibed a large element of responsibility
into their.constitutions. can be controlled hy a purcly autocratic power, Soalso with the
duties extending over the whole of 1ndia which wilﬂ)o discharged by tbe Governent of India
as its special concern. 1t is impossible that whilo other duties which differ from them
wizinly in being local'in scope or subject to provincial differcntintion are being adruinistered
by responsible goveraments, those which fall to the Government of India should be administered
autocratioslly,’

“Of course the Report says that change :should come in gradually, but
that is exactly where we respectfully join issue ; we feel that for the very
reasons stated by you, and becausc the interests which the Government of
India will control will be so vast and so important, tbat there sn clement of
responsibility should be introduced at this stage into the Government of
¥idia simultancously with its introduction in the Provincial administrations.
Arid I want just {o put wery respectfully one more matter for your consideration
avd that is with reference to the extent and effect of this suggestion. My Lord,
none of us desires to walk with this great haste with which my Hon’ble friend
Mr. Tronside seems to think that we do want {o ; nor does any of us desire any
¢atastrophic change. We do no think we are unalive to the effects of catastro-
phic changes ; we feelhonestly, I am sure your Lordship will agree, as honet-
ly as those who differ from us, that the pace that is nceded in the highest inter-
ests of India and the Empire should be much quicker, much more rapid, much
more substantial, than what your Lordship and Mr. Montagu have in your
wisdom thought it fit to recommend. My Lord, it has been said that we ought
to take a lesson from the fate of Russia, Now we all remember that when
the revolution took place in Russia English statesmen clapped their hands
aud cheered it tothe echo. "They thought and said that it was the biggest event
to the credit of the war. My Lord, I ask that those who brought aiout that
revolution should be judged fairly. It was not anything intrinsically wrong
in their hrrangements, it was not anything wrong in their calculations and pro-
gramme, but it was the evil machination of a very ambitious and unscrupulous foe
that has brought Russia to its present pass. Let it be said to their credit that
those who deserved our sympathy at the outbreak of the revolution were not denied
fair treatment when discussing the conditions to which they were exposed. I
fear, r. Lord, there are not many countries and many people who .could have
sucoessiully withstood, resisted, or escaped from the .evil influence wbich
Germany has brought to bear upon Russia for her own nefarious ends. Let
therefore the change in Russia not be condemned too much on that aocount.
But, my Lord, we here are not seeking anything approaching & change of that
‘character. All that we are seeking is that, subject to the G overnment of His
Majesty the King Emperor which is so well established in this land, subject to all
the beneficial laws which have beén passed during the last 150 years, and subject
to ull the existing arrangements which ensure peace, order and good government,
wo Indian subjeots of His Majesty should have a determining voice in directing
the affairs of tixis country which our Englich fellow-subjects have had so long.
This power has been the monopoly of our English fellow-subjects so long. We

now want to share it with them, not as opporents, not as rivals, but as fellow-
subjects. who are interested, deeply ioterested, in the welfate of our country
and the -administration of our coyntry's' affairs. There is no reason, my
Lord, I submit, for any apprehension that anything like the fate which has
overtaken Russia will befall India if the full measure of our demand is
conoeded. © We 'shall continue to have the co-operation of our English fellow-
sabjects in - the work that liés before us. ‘Whatever ebanges are introduced
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will be shouldered and carried out by Britishers and Indians acting togetlter.
I submit, therefore, that there is no analogy between India and Russia, and that
the fate of Russia should not inany way damp our enthusiasm for reforms which-
we Lhink are essential in the interests of this country. 'There is one other.
point which T might niention.  As a contrast to the caso of Russia, we should
look at the cases of Canada and Australia.  They are much more to the point.”
Canadaand Australia have fared well, fared, as everybody knows, admirably well,.
under thesystem of responsible government that was conceded to them by Eng-
land. And I say it on the basis of incontestublo fact that India is in every way
hetter prepared to-day to bear the burden of responsible government than
Canada was when responsible government was given to her. My Lord, there
are two facts more which I should like the Council to consider in this connee-
tion. We have been asking for a responsible sharo in the government of®
India fur a long time past, certainly for thirty-three yoars. The war has now
brougbt about & tremendous change in the situation. Boglishmen and Indians.
have shed their blood together on the battle-fields of i"mnce, Flanders and
Mesopotamis in order to vindicate the principles of justice and liberty and the-
sclf-determination of nations.  Thereis a determination in the minds of’
Englishmen to see that Belgiaus and other small nationalities in Europe should
receive the full benefit of those principles before peace shall be restored. It
i1 for that noble object that England has been fighting. England has nol lost
sy of her own possessions; professedly she is fighting for other nations and
vaces. Is it not reasonable, my Lord, then, to expect that the same sympathy
which is shown by Eoglishmen to Belgians and other nationalities in Burope
thall bo extended to Indians also? Let the facts of the situation be calmly
and dispassionately examined, If on an exammination of the facts we
are found to be wrong, if the faots do not support our claim, we are willing to.
go out of Court. Byt we want you to give us an opportunity ; let there be
a disoussion in Committee, whether it should be the Committee suggested by
the Hon’ble mover or any other, I do not mind, but ket there be & Committee,.
aud then we Indians shall be content.

"~ «“My Lord, it is not a new principle weare asking to be adopted i

desling with us and our country. Bome people have said that the principle of

self- determination bas only recently been enunciated by President V{;ilson, and

that we are taking improper advanufe of it. Thatis not so. The principle

we rely on is an ancient principle. It was clearly enunciated and recognised

in England nearly seven hundred years ago, when the Victory of Lewes in
1264 had placed Earl Simon at the head of thetate there.

‘ Now England breathes in the hope of liberty, * sang a poet of the time,.
says Green ; ‘the English were dispised like dg:gs, but now they have
lifted up their head and their foes are vanquished.’ . The song announced
with - almost legal precision the theory of the patriots. ‘He who would,
be in truth a King, he is a ¢ free king *indeed if he rightly rule himself and -
his realm. All things are lawful to him for the government of his Kingdom, but
nothing for its-destruction. ‘It is one thing to rule according to a king's duty,
another to destroy a Kingdom by resisting the law.” :

“ My Lord, the principle of despotic government, the principle that might
is right, was here condemned, and the principle of popular representative:
g‘overnment was here advocated in terms which have never been excelled..

he poet patriot sang :~—

¢ Let the community of the realm advise, and let it be known what the genenlity, tor
whiom their cwn laws are best known, think on the matter. They who are ruled by the laws
know those law: best, they who make daily $rial of them are best acquainted with them ; and. .
sinice it is their own affairs which are at stake, they will take more care and will act with an.
eye to their own peace. It concerns the community to sce what sort of men ought justly to.
ba chosen for the weal of the realm,” ’

“Now, my Lord, -we want that this . ancient, this time-honoured.
principle, should be applied to the administration of Indis, after we Indiaus,.
the inheritors of ancient ' civilisations, have. been for 15Q years under
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British rule, after we have had the advantages of English education for half a

century and more, after we have so long had the advantage of living under

the unifying laws and institutions which have been established by Xngland in

this country, after we have had the advantage of sceing this principle Lene-

ficently at work in the institutions established by England in other parts of the-
British Empire. This isall our humble prayer. I quite understand, my Lord, dif-

ferences there must arise on a matter like that. But I ask all English fellow-

subjects, all British fellow-subjects, to consider our prayer with sympathy, and if

they cannot agree with us, let them at any rate try to appreciate our position. |
Lt them realise that the question,of introducing responsiblo government into the .
administration of India is not a quostion of mere sentiment ; that upon it hangs

tho progress and prosperity .of our people, the future of our country,

our status in the Dritish Empire, and the rest of the civilised. world, Our

desire is that we should aclieve national progress in all directions

under the @gis of the British Crown as other members of the British Empire

have achieved, and we desire that it should be made possible for us to

doso. Jtisas a step towards this end, my Yord, that we desire that the

element of responsibility which has been introduced in the Provincial adminis-

tration should be introduced in the Government of India also,

“I do not want to take up any more time of the Council. T am absolutely
indifferent as to whether the substantive part, as it has been called, of the Reso- -
lution before usis or is not accepted. If it is accepted, Ido not object toit. If it is
not accepted, I do not object to it either. What the Government required to know
wab the sentiments of the people as & whole towards the proposals of Consti-
tutional Reform. The Special Indian National Congress and the All-India
Moslem League have held their sittings in Bombay, and both these bodies
have pronounced their views, regarding them. Happily they have both come
to an unanimous conclusion, and they will no doubt placg it formally before
the Government. They have both clearly recognised the.‘value of the recom-
mendations which have been made. They have also pointed out wherein those.
aecommendations fail. They have also made recommendations for ch and
‘addjtions,) And they have hoped, and I hope they have not hoEed n vain,
that their recommendations will be considered, and that the final scheme which
will be adopted will see an element of real responsibility introduced into the
Government of Indiain order that there should be peace, contentment and
ordered progress in the land, power and prosperity to India, and greatcr power
to the British Empire."” : ‘

The Council then adjourned till Saturday, the 7th September, 1918.

SiMra : } A. P. MUDDIMAN,

Secrelary to the Government of India;

~

The 13th September 1918.
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